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- LEGISLATIVE ASSEMBLY.

Friday, 16th March, 1928.

Y

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President in the Chair.

MEMBER SWORN:

Mr. Satyendra Nath Roy, M.L.A. (Bengal: Nominated Official).

STATEMENT OF BUSINESS.

The Honourable Sir Basil Blackett (Leader of the House): Sir, ¥
desire with your permission to make a statement about the probable
course of business for next week. Members have seen the somewhat lengthy
combined list of business for to-dav and to-morrow. If we do not dispose of
it completely by to-morrow evening, we shall on Monday first take such
business as remains over from this combined list and thereafter motions
will be moved to teke into consideration and pass the Indian Mines
(Amendment) Bill. We shall next take the Excess and Supplementarv
Demands, and this business mav extend over Wednesday. Tuesday is
allotted for non-official Resolutions, and Thursdav is allotted for non-
official Bills. Friday and Saturday are holidavs for the Id.

STATEMENT LAID ON THE TABLE.

Purorase or StorEs BY THE HicH COMMISSIONER FOR INDIA.

The Honourahle Sir Bhupendra Nath Mitra (Member for Industries
and Labour): 8ir, T beg to lav on the table a statement furnished bv
the High Commissioner for India showing all cases in which the lowest
tenders have not been accepted by him in purchasing stores for the Gov-
ernment of India during the half year ending the 81st December, 1927.

( 15638 ) A



1564 LEGISLATIVE ASSEMBLY. [16TH MaR. 1928.
Hicr COMMISSION

Inp1A STORE

ABSTRACT OF CASES in which tenders for Stores demanded by the Central Gov
the goods demanded, were acocepted on the grounds

greater facility of inspection,

HALF YEAR ENDING

Part A.—Cases sn which lower foreign tenders, including British tenders for
. ten

Amount
.Stores ordered. Contract Number. Name of Contractor. of
Contract.
_ £ s d.
Axleboxes . . | G.1028/1333/2-7-27 . | Banting & Tresilian, Ltd. 3,141 l.'l 6
(Belgian).
i
(.1029/1333/2-7-27 . | Thé Pateirt Axlebox & 4531 5 0
Foundry Co., Ltd. (British).

i
|
. Total . .l 1673 2 6
L
. l
Axkboies— |
. No. 6556 | G.1259/1369/19-7-27 . | Acieries de Haine-Saint- | 483 1 3
Pierre et Lesquin, Ltd. |  (Belgian).
|
No. 1200 | G.1260/1369/19.7-27 . | Usines & Acieries Allard | 1,185 0 0
| (Belgian).
No. 3365 | G.1261/1369/19.7-27 . | Patent Axiebox & Foun.| 3,665 18 9
dry Co., Ltd. | (British).
Total . 5220 Total .| 5324 0 o
. ]
Binoculars . . | G.1749/2191/23.8-27 . | Ross, Ltd. . . 172 1 8

(British).




BR FOR INDIA.

DEPARTMENT.

STATERENT LAID ON THE TABLE. 1565

. ernment, ovher than the lowest complying with the technical description of
-of superior quality, superior trustworthiness of the firm tendering,

- quicker délivery, etc.

31sr DECEMBER, 1927.

_ Joreign made goods, have been set aside wholly or partialiy in favour of British

8.
Lowest Tender
not Reason for acceptance.
accepted.
£ & d
4,000 axleboxes were required in India by September, 1927, and
4,000 boxes by November, 1927. The lowest tenderer offered
to commence delivery in August 1927 and complete by about
6,283 16 0 the end of January, 1928. This firm was seriously in arrears
(Belgian). with current contracts for axleboxes and it would clearly have

For 5,220 axleboxes

4,741 3 7
(Belgian).

164 11 8
(French).

been impossible for them to deliver the whole quantity by the
time required. Half the order only was therefore placed with
this firm. The remainder of the order was placed with the
lowest tenderer who could comply with the delivery require-
ments.

The indent called for delivery of 5,220 axleboxes in India in three
instalments, the first by 30th June, the second by 30th Septem-
ber and the third by 31lst December, 1927.

The deliveries offered for the first two instalments by the eight
lowest tenderers were unduly long in view of the urgency of
the requirements.

Approximately two-thirds of the total number of axleboxes were
therefore ordered from The Patent Axlebox Foundry Co.,
Ltd., who offered delivery of the first instalment in four weeks
and of the second instalment by 15th September. The two
remaining items of the indent were ordered from the lowest
tenderer for each, who promised delivery in October and Nov-
ember.

The Indenting Officer demanded Ross’s binoculars. Competitive
tenders were invited and a quotation was received for glasses
considered technically equivalent to Ross’s at £154-11-8.
Messrs. Ross quoted £172-1-8.

The quotations were telegraphed to the Indenting Officer whe"
expressed his preference for Ross’s make.

. A2
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(16T Maz. 1928:

ParT A —

Contract Number.

Name of Contractor.

Cablr, eiectric

Bw‘ i B .

.

| G.2463/3366/4-10-27 .

i

|
!
|
|

|
i
|

!

|

G.1957/3352/3-9-27 .

G.3013/4851/16-11-27.

G.3141/4779/26-11.27 .

| G.3149/4779/25-11-27.

. Bpicers, Ltd.

|

i E. R., Watts
!
|
|
|
1

Roes, Ltd. .

Total

Pickerdite and Co., Ltd.

British Insulated;Cables,
i

44 18 10
(British).

2,605 0 O
(French).

5331 8 3
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-contd.
Lowest Tender
not Reason for acceptance.
aocepted
£ a4 d
525 0 O | The lowest tender came from a firm which had been found un-
Delivery in 6 weeks. satisf| in regard to delivery on former occasions. In
(German). view of the urgency of the demand the next lowest tender was
1,239 14 0 | The lowest tender, offering very long delivery, came from a con-
Delivery 26 weeks. tinental firm unknown to the . The eable required
(French). is dificalt to manufacture and it would have been unsafe to
entrust an order for it to an unknown firm withouat preliminary
inspection of the works and without periodical inspection during
manufactare.
The cost of these speocial visita would have absorbed most of the
difference between the price quoted by this firm and that of
|,  the next lowest tenderer.
3713 0 | The tender was the best offer received having regard to
(Finnish). i m cost of inapection abroad. ik o8
|
i
The indent stated that delivery of the binoculars was in
India by Ist March 192R, or earlier. required
|
| The lowest tenderer offered to commence delivery in 4 months
and complete in 6 months and the Officer was therefore
asked by telegram whether the lowest tender should be
:d;dien full, or whether the urgency warranted division of the
r.
6,008 5 0 | In reply he asked that the order should be divided between the
(Frenoh). two lowest tenderers.
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ASSEMBLY.

ParT B.—Cases sn which the discriming

[16re Mar. 1928

Amount
Stores ordered. Contract Number. Name of Contractor. of :
Coatract. |
£ o d |
|
Cranes, eleotric . | G.889/7377-26.22-6-27 | Chatteris Engineering Co.| 3,78¢ 0 0
: Brisish) |
18 weeks. |
|
|
!
Tubing, steel, weld- | G.1520/1776/10-8-27 . | Accles & Pollock, Ltd. . 41 13 4
less. : (British). ll
|
Peper, linen back- | G.1805/2451/26.8-27 . | Albert E. Mallandain, 408 6 8
ed. Ltd. (British).
Cocks for water . | G.1894/24v9/31-8.27 . | James Barwell, Ltd. . 120 18 9
r
G.189%,2499/31-8-27 . | Millar, Dennis & Co. . 139 2 @
Total . 200 1 3
(British). |
Bridgework . | G.2621/3515/7-10-27 . | Patent Shaft & Axletree 1,198 18 6
Co., Ltd. (British).
Materiale for in- | (G.2588/8.3573/14-10-27 | Alex. Findlay & Co., Ltd.| 1,242 5 10
takes and gene- (British).
ral construction
at pump house.
Paper litho . | G.2800/3477/31-10.27. 219 13 4

Alex. Cowan & Sons., Ltd.’

]

(British).
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ion 68 beb British fi ly.
Lowest Tender '
not l Reason for acceptance.
accepted. i
|
£ s d |
3,605 13 4 | Accepted on the grounds of the superior design of the cranes offer-
(British). ed which represented more than the difference in price between
Delivery 28 weeks. the two quotations. The cranes were required in India in
. June, 1927,
28 12 11 { The lowest tenderer could not deliver in less than 10 weeks. As
(British). the indenting officer requested a very early ly the erder
was placed with the next lowest tenderer who delivery
in about two weeks.
385 0 O | The Indenting Officer had particularly requested that Mesars.
(British) Mallandain’s paper should be supplied. As their price was only
£23 higher than the lowest tender, their offer was accepted.
Certain items could have been obtained at a cheaper rate, but
those purchased were heavier and better value for money.
20 6 3
(British).
|
1,086 15 0 The bridgework was required in India by 15th Japuary, 1928.
(British). and the lowest tenderer could not undertake delivery in less
than 20 weeks. The next lowest tender, which offered delivery
{ under penalty in 12 weeks, was therefore accepted.
‘;
! i
: 1,185 0 0 ! The materials were very urgently needed in India. The lowest
(British). tenderer offered delivery in 18 weeks. The next lowest tender,
i which guaranteed delivery in thirteen weeks, was therefcre
I accepted. :
3
| s
i :
i 203 6 1 . Supply by Alex. Cowan and Sons, Ltd., was particularly request d
’i (Brittsh). | by the Indenting Officer. B
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ParT C.—Cases n which the discrimination
! !
Amount !
Stores ordered. Contract Number. Name of Contractor. © of !
Contract. |
{ | ?
‘ i £ s d |
Steel Fishbolte— :
200,000 . (G.1204/1774/14-7-27 . | Udines & Acieries Allard 1119 4
: | per ton ‘
i i 2,476 10 0
; (Belgian). |
' i (Delivery :—
; " 80,000/100,000 pieces per
; month ; complete 24
i ; months.)
5 i
j
; | .
! _ ! !
200,000 . | G.1205/1774/14-7-27 . Usines et Boulonneries de 1218 0
f Mariemont. per ton
‘ I 2,669 16 9
! (Belgian).
| , 5146 6 9|
: | (Delivery :— i
: - i 100,000 pieces by 1-9.27 - |
i . 100,000 pieces by
b1-10-27). 1
j ,
i |
Fishbolts - | G.1365/1961/27-7-27 . | Ste. Ame. des Usines et 405 18 11 |
i Boulonneries de Marie-  (Belgian). |
! | mont. ;
|
1
|
i
Gloves, operation | G.3390/6051/14-12-27 . | Down Bros., Ltd. . " 45 0 0

(Amecrican).
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i8 belween Foreign firms only.

Lowest Tender '
not |
accepted.

Reason for acceptance.

119 4

per ton.
4953 0 0
(Belgian).

361 1 6
(Belgian).
392 19 10
(Belgian). |

i
|

(American).

The fishbolts were very urgently required in India and the lowest

tenderer required 4 webks to commence and 18 weeks to com-
plete. This delivery was long and it was improbable that it
would be adhered to as the firm had an order from this Depart-
ment in hand for 266.400 fishbolts for deliverv from middle

‘of Jaly to middle of November, 1927. In view of the special

urgency half the order only was placed with the lowest tenderer.
The remainder of the order was placed with the second lowest
tenderer whose time for delivery was considered reliable.

~

The fishbolts were for rails required in India in August and Sep-

tember, 1927. The times of delivery offered by the lower
tenderers were by the end of November. and in ten weeks,
respectively, the better of which would not have met require-
ments. The order was therefore placed with the next lowest
tenderer who offered delivery of the fishbolts between the 7th
and 21st September.

4212 0 | The Indenting Officer specially asked for supplv from Down Bros.
As their price was only £2-8 more than the lowest tender. their
offer was accepted,




THE INDIAN FINANCE BILL.

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to-
move that the Bill to fix the duty on salt manufactured in, or imported
by land into, certain parts of British India, to fix maximum rates of
postage under the Indian Post Office Act, 1898, ﬁ}rther to amend the
Indian Paper Currency Act, 1923, and to fix rates of income-tax, be taken
into copsideration. ;

I do not think that there is any necessiiv for me to make anything
of a speech at this stage on this particular Bill, but it is my duty to
inform the House of the action that the Governor General in Council has
decided to take in regard to the Grants that have recently been pasged
or not passed by this House. In exercise of his powers under section
67A (7) of the Government of Irdia Act, the Governor General in Coun-
cii has decided to restore the four big cuts, that is to say, Rs. 80,999
under ‘‘Executive Council,”” Rs. 5,70,999 under “Army Department,”
Rs. 8,40,000 under ‘‘Miscellaneous,’’ and Rs. 18,44,999 under ‘‘Expen-
diture in England—Secretary of State for India.”” Honourable Members,
I think, cannot be entirely surprised, because. whatever the merits of '
the censure that was intended, it was obvious that the money was re-
quired.

Sir, I move.

The motion was adopted.

Mr. President: The question is:

““That clause 2 do stand part of the Bill.”’

Pandit Nilakantha Das: I do not propose to move my amendment,*
as Mr. Duraiswamy Aivangar’s is better.

Mr. V. V. Jogiah (Ganjam cum Vizagapatam: Non-Muhammadan.
Rural): Sir. my motion relates to the reduction of the salt duty from
Rs. 1-40 to 0-8-0.

-

In moving this amendment of mine, Sir, I do not wish to say many
words, because this motion in the same form has come so often before
the House. Many words of mine are therefore not needed to commend
this motion to your acceptance. So far as salt is concerned, it is admitted
on all hands that it is a commodity which is essential by even the:
poorest of our people. It is also required by cattle, and it has often been
pointed out that unless sufficient quantities of salt are made available
tc the people. thev cannot live a healthy existence. Government them-
selves have often admitted the necessitv to reduce the dutyv on salt.
The highest officials of the State have reiterated that it is a tax which
must be reduced at the earliest possible opportunity. I do not wish to-
repeat the arguments which have so often been placed before this House.
With these words I move myv amendment.

Mr. C. Duraiswamy Aiyangar ()Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Mayv I ask for a ruling, Sir? The amend-
ment that is No. 9, on the list. which is for the total remission of the
salt duty. would be in order if it is taken up before an amendment
asking for its reduction to eight annas. The motion stands on the same-

* “That. clal:me 2 of the Bill he omitted.”’
( 1572 )



THE INDIAN FINANCE BILL. 1578+

footing as that which was given notice of by my Honourable friend,
Pandit Nilukantha Das; only the wording is different, but the substance
is the same.

Mr, President: The Honourable Member may move it now.

Mr. 0. Duraiswamy Aiyangar: I beg to move:
“To clause 2 of the Bill the following be added at the end :

‘and the said provisions shall in so far as they enable the Governor General in:
Council to reduce or remit any duty so imposed be construed as if with
effect from the first day of April, 1928, they remitted the duty to the extent
of the said one rupee and four annas and such remission shall be deemed
to have been made out of the leviable duty by rule made under that
section’.”’

Sir, in effect the wmendment which 1 place before the House authorises:
His Excellency the Governor General in Council to make Rs. 1-4-0 as
the leviable duty on salt, but under the very same section, section 7 of
the Indian Salt Act, it is equally open to His Excellency the Governor
General in Council to reduce or remit the entire dutv which iz payable
on salt. The effect of my amendment would be that so far as the im-
@orted salt is concerned, the duty of Rs. 1-4-0 will still be leviable, be-
cause under the Indian Tariff Act the dutv that is levinble upon im-
ported salt is the same as that which is leviable on the salt manufac-
tured within British India. Therefore, if by this amendment you autho-
nse His Exeellency the Governor General in Council by a rule made
under section 7 of the Indian Salt. Act to make Rs. 1-4-0 leviable as
dutv on salt manufactured within British India, the Indian Tariff Act
authorises the collection of the same dutv on the imported salt but for
purposes of collection it is open under the very same section of the
Tvdian Salt Aet to reduce or remit the duty, and I therefore appeal to
thin House to vote for that rule also being made, that the entire duty
which is leviable be reduced or remitted by the same provisions.

Sir, I appeal to you that this vear, having proceeded a step further,
vou would sympathise with mme and hear me rather patiently. Of course
on previous occasions 1 have heard some impatient die-hards. particularly
on the Buropean Benches of this Assembly. saying that this is onlv &
hardy annual and that the same arguments have been repeated every
vear. That has been the objection against my speech on previous ocea-
sions by my friends Sir Walter Willson and Mr. Cocke. I therefore
crave the patience of this House to consider the special circumstances
of this vear's Budget and ask“that this House do agree to a iotal remis-
sion of the salt tax. T am not going to repeat the ancient history of
the salt duty which T have mentioned before this House on several pre-
vious occasions. The Honoutable the Finance Member, who is shortly
tc leave the land of his birth for the land of his love has been applanded
for the surplur and prosperous Budget that he has presented this vear.
I_t does not seem a matter of rejoicing that jn a countrv of heavy taxa-
tion a surplus Budget is produced. On the other hand. it shows onlv
that. because of the heavy taxation under which veople are groaning. the
Honourable the Finance Member is able to produce a surplus Budget be-
fnrc: this House. Tf he had done something to relieve the poor people of
their taxation and produced even a deficit Budeet, that would have been
# matter for greater congratulation than a budget which shows to us a
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large surplus which is wrung out of the poor people. It has been re-
marked on previous occasions, that this cry against the salt duty,
against the breakfast duty is only out of sentiment. It may
be a sentiment and vet it is an honest and righteous
sentiment. That a poor man's breakfast should be taxed
is not worthy of any civilised government, and I have no hesitation
in saying that any Government which taxes the poor man’s food is
showing melancholy meanness. Therefore, I would request the Govern-
ment to consider this aspect very carefully. Before the Honourable
the Finance Member leaves these shores, I hope he will leave something
behind him to enable the poor people to think of him. In the course of
my remarks vesterday. the Honourable the Finance Member intervened
and said that he had gone to the villages of the agriculturists. I hope the
information which he had gathered there will enable him to corroborate
my statement of the hardships which they feel. The Honourable the
Finance Member may shake his head. That only shows . ... ..

The Honourable Sir Basil Blackett: I was shaking off a fly at the
moment. (Laughter.)

Mr. O. Duraiswamy Aiyangar: Sir. the Honourable the Finance Mer.:?
‘ber has reduced the duty on motor cars. on motor oil. He has abolish
the duty on tea. and precious stones can be imported into the country
free of duty. He has reduced the duty on saccharine. Are these the
‘burdens under which the poor people were groaning? Persons who are
using motor cars and motor vehicles are the persons who appeal to him
more than the poor agriculturists, who require salt not only for them-
selves but also for their cattle. That iz why thev have alwavs thought
that the Honourable the Finance Member is under the impression that
‘the Indian agriculturists are ploughing their fields with motor vehicles
and engines and not by the help of bullocks and ploughs. T therefore make
an appeal to the Honourable the Finance Member to do something before
he leaves these shores in the shape of giving some relief to the poor
people, and that he can do onlv by reducing the salt tax at least, if he
.does not consent to abolish it. This vear seems the most auspicious
vear when he can do this for the poor people of this countrv. I wonder
why my Honourable friends. the European Members of thig Assembly,
are not so sympathetic to the Indian poor as English men were in the
vear 1852. T would again quote what I quoted on the last occasion as it
would bear repetition; at page 449 of Dutt’s Economic History of India -
in the Victorian age you will find that the Chamber of Commerce of
Bristol submitted a vigorous and well argued petition on the hardship
caused by the salf tax in India. T do not go into the motives of that
petition, but the argument is verv sound:

“The price to the consumer here in England is 30, per ton instead of £21 per ton
as in India and if it were necessary to abolish the salt tax at home some years hence
it appears to your petitioners that the millions of vour Majesty’s subjects in India
have a much stronger claim for its remission in their case. wretchedly poor as they are
and entially v as salt is to their daily sustenance and to the prevention of
‘disease in such a climate.”

‘This, Sir, isx the pefition presented by the people of Bristol in the vear
1852. but by the time we reach 1927 the mentality of our European
friends towards India has considerably changed. No wonder then that
Mr. Coatman. Director of Public Tnformation, gives out a statement
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raving that except among a few Anglo-Indians and among the educated
middle classes there is no question of unemployvment in this country and
that the agriculturists are prosperous and above need. If this is the kind of
report which Mr. Coatman submits, no wonder our European friends take
that as their authority. On the other hand, I would request the Finance
Member and other European friends to place their personal knowledge of
the situation of the people of this country into the bargain and consider
this question from that aspect. Sir, it has been said that the tax means
onlv Rs. 0-8-86 per head per vear and that it is not a heavy tax. That
was the argument of the Honourable Sir Basil Blackett on a previous
oceasion, but considering the average income of the people of this coun-
try, do you not think that 8 annas 6 pies under the one item of salt
alone is a heavy burden? B8ir. you are aware that. the agriculturist
would rather forego his own salt than refuse salt to his cattle to keep
them healthy, and in that view of the matter I am sure you will realise-
the difficulties which these people feel in the matter of salt duty.

Now, Sir, on previous occasions I Have quoted figures to show how
from the early stages of the salt tax it has alwavs been treated as the
one rescue, the onme solace of the Finance Member when he finds a
deficit. Switch up the salt tax; that is the one cry whenever there is a
deficit. You do not care if 48 lakhs is thrown away by the reduction of
the dutv on tea. You insist upon switching up the salt tax whenever a
deficit is to be found. And. Sir, it is an admitted fact that whenever
the salt duty is reduced the consumption of salt increases. Do vou or
do you not want that the consumption of salt should increase? Do you
not feel that the conmsumption of salt is better for the healthy growth
of the people of this cauntrv than the opium which the Government of
India distributes and the liquor which the Provincial Governments dole
out. Sir, I have often said that the Government of India’s machinery
for nation-building is opium and in the case of the Local Governments
it is liquor. Barring these two things vou will not consider any other
item which will conduce to the healthy growth of the people of this country.
On a previous occasion, when I was proposing this amendment, Mr.
Lloyd, representing the Government, admitted that there is necessarily an
Increase in consumption the moment the salt tax is reduced. At page
2514 of Vol. V, Part TI1. of the Legislative Assembly debates, he said :

“When the salt duty was Rs. 2-80 a maund in 1902-03 the average consumption
per head of the population was 5 seers. When it was at Re. 1 a maund, 10 years later,
the averagzé consumption was only 6 seers per head of the population. Some increase in
consumption must be allowed for. but that it could be so large as Mr., Duraiswamy
Aiyangar anticipated it is, I think, quite unreasonable to believe.” -

By all means let him not believe it. T said that the consumption would
go up to 9 crores if only the salt tax was reduced, and at that time I
asked for a reduction of 8 anpas. Am I unreasonable? There is this
clear admission by your Government Member, Mr. Llovd, that there
must necessarilv be an increase, and he said it would be about 20 per
cent. Now, 8ir, do you or do you not grant that it is the bounden duty
cf the Government to see that the people consume more salt. even at
the cost of a little revenue? Are vou going to applv the principle of
‘“Minimum consumption maximum revenue’’ to salt, to opium or to both
indiscniminatelv. I ask you, Sir, do you or do you not care—I do not
mean the President, who hgs always cared, but the Finance Member—
for the health and welfare of the people in connection with which you
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hold so many exhibitions all over the country? And if vou do, I would
request vou to see that the salt tax is reduced. I woulfi. g0 further and
put it on the sentimental ground that it is a humiliation for any
_country to say that it is taxing its  salt, not onmly the
imported salt but the salt manufactured in its own bounds. Is there a
.countrs like that anywhere in the world? Can you quote a single example
where a country manufactures salt within its own limits and vet charges
-a duty on that salt?

The Honourable Sir Basil Blackett: Yes, many.

Mr. O. Duraiswsiny Atyangar: In Fngland there was a duty of 80s.
per ton in 1832, but that was abolished. ~Why did you abolish it? Was
England unable to bear that 30s. duty per ton on salt? Sir, I say on
principle vou ought not to tax the poor man’s breakfast. 1 consider
‘it is the solemn duty of Government to see that that is not done. 1
.agk whether it is not a fact that India is able to produce not only the
-salt necessary for her own use but for export purposes also and make a
profit out of it? India is not surrounded by fresh water. It has two
thousand miles of coast line. There are salt lakes, and there are mineral
sources. And with all this abundance. Sir, we produce salt at a cost of 2
to 3 annas per maund. But with the duty of Rs. 1-4-0 it is ultimately
available to the rural consumer at a cost of Rs. 3-0-0 to 8-8-0 a maund.
Nothing could be a greater disgrace to a civilized Government than to make
& man purchase an article for Rs. 3 a maund when its cost of production in
his own countrv is no more than 3 annas a maund. Sir, I appeal to
the Members of this House to see to it that this dutv is altogether abo-
liched and that future Budgets are not disfigured by this salt revenue.
Not only is it a source of revenue but it furnished the third best revenue

~of all the sources of revenue of the countrs. Sir, I appeal to vou, and
I move my amendment.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur
.cum Orissa: Mubammadan): Sir. I move my amendment, which is:
“That in clause 2 of the Bill for the words ‘one rupee and four annas’ the words

‘one rupee’ be substituted.”’ -

So much has been said in regard to this question and so much has'
the question been discussed in this House that I do not think it is at all
necessary for me to dwell on this at any length. It must be under-
stood by everybody that salt is an srticle which i used by all alike, by
the richest and the poorest of the poor, as also by cattle. Its taxa,.tioh
therefore. does not affect only a small class of pec;ple as in the case of
other articles. Ihave no doubt that the Honourable the Finance Member has
done inuch by the remission of provincial contributions by way of giving

relief to the people of the country. But that benefits onl i

V. y a section of the
people, whereas the salt duty affects the -poorest of y

whether the Honourable the ombor s o poor., T do not know

' Finance Member is aware that the people
1;;& :'Jl;rlilg azias gr: vzy poor. They have scarcely two meals a dayr.) %7

e duty from one rupee fo nnas e will
be helping the oulls o p ur annas to one rupee he will

With these few words I move my t;mtion.
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Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
«Commerce): Sir, I recognise that the question of the salt duty is a
hardy annusal in this House; but it is one which will always have the
attention of this House when considering the Finance Bill from year
to vear. It is true that the exigencies of the financiel position of the
Government of India and the Budget, as presented to this House, do
not permit of any change in the existing salt duty this time. But I
.cannot help feeling that the salt duty of the Central Government is as
bad as the liquor excise duty of the various Provincial Governments.
The liquor excise is a duty which reflects degeneration of the people
of India from year to year. In the case of salt duty the Government
of India are making a revenue by starving the people and the cattle
of salt—salt which is necessary for the health of both these. I do
not wish, and nor d> I think T can, add anything usefully to the appeal
which has been so pathetically made by Mr. Duraiswamy Aiyangar. But
T feel that the correct way of attacking this duty is, if I may suggest to
my Honourable friend. not by an amendment of the annual Finance
Bill but by an inquiry into this problem. To that end, Sir, I would like
to ask if the Honourable the Finance Member is in a position to tell
us anything further in connection with a report which he told us last
vear was being examined in his Department. 1 am now, reading, Sir,
from the proceedings of the Assembly of the 14th March, last vear . . . .

Mr. O. Duraiswamy Alyangar: Dr. Paranjpyve and the Taxation
Inquiry Committee have reported that 8 annas is the proper duty.

Sir Purshotamdas Thakurdas: I am now referring to anothér thing,
Mr. Duraiswamy. 1 will read, Sir, a short extract from the Finance

Member's reply last vear:

“With regard to the second question,”
—the Honourable the Finance Member said—

“that of making India self-supporting in the matter of salt, I informed the Honse
last year that in accordance with the recommendations of the Taxation Enquiry Com-
mittee the Government intended to appoint a special officer to enquire into the whole case
with a view to considering whether there was a case to go before the Tariff Board.
The special officer has been on duty and has just recently submitted s report. That
report is under the consideration of the Government. We have not had any time to
consider it vet. 1f there is a primé facie case for the Tarifi Board. the matter will
be referred to them. At present I am not in a position to make any statement in
regard to the possibilities in the matter. I would suggest that the Honoarable Member
should be satisfied with having raised this intergsting point and should now agree to
withdraw his motion and let the House proceed to g;:cuss the other points under
consideration.”

At that juncture, Sir, I inquired whether the report of that special officer
would be published and circulated to Members of the Assembly when
the Government had made up their mind about it. The Honourable the
Finance Member said that he was not sure in what form the report had
been made, but “* certainly either the report itself or the contents would
be made known to the Assembly.”” As far as T am aware, Sir, I do
not think that the Members of the Assembly have yet seen anything of
the report in anv form, but it is quite possible that I have overlooked
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it if the Finance Department have circulated any information- about this.
interesting report. v

I wish to submit, Sir, that it is not right for the Government of
India to merely listen to our speeches on the salt duty from year to
year and do nothing. It is very necessary to see if India can be made
*‘self-supporting,’’ to use the Honourable the Finance Member’s own words
last year, in the matter of the production of salt within India. I hope
that in the course of his reply the Finance Member will be able to
throw some light on this important question (it is not a question which
is restricted only to the sentimental aspect) where we afe all unanimous
that salt should be made available ta the people of India at as little cost
as possible and without any artificial gain to the Government if that s
possible. My friend, Mr. Duraiswamy Aiyangar, said that the greater the
reduction in ‘the’ salt duty—or in cther words, it would be the same
thing,—the cheaper the salt is—the greater is the consumption of salt.
Now sdme light might be thrown on the point, whether the figures
justify this, namely, when the salt duty was put up to Rs. 2-8-0, the
consumption of salt did go down. T know that in deciding thig -there
_are some considerations which do come in. When the salt duty is pro-
posed to be raised, there is a largeroff-taken from the Government salt
depots before the higher salt duty becomes operative. To that extent
¥ know the figures are not very reliable. But if the Government of
India are convinced that the lower the salt .duty or the price of salt,
the greater the consumption, I venture to ask why the Government do
not try this maxim which they have been trying in connection with other
articles and put down the salt duty and see if, owing to a reduction,
they cannot make up for the apparent loss which may threaten their
revenues at the start. Sir, in reducing the petrol duty or in reducing
the duty on motor cars we were told that the Government thought that
the apparent loss would be made up by larger imports. Why then
shculd Government not try that same principle of small profit and big
turnover in connection with salt? They would not have a more grateful
House than this if they ever trfed to make an experiment in that direc-
tion with salt. T feel. therefore, Sir, that whilst at the moment I am
not in a position to support either the reduction of the salt duty to 8 annas
or even to the very modest figure of one rupee as suggested by my
Honourable friend, Khan Bahadur Sarfaraz Hussain Khan, the Govern-
ment of India should not sit tight on this question. I think it would
be well for them to realize that we are in earnest, and that unless some-
thing tangible or substantial is done, they may find in the veryv near
future that we may be forced to be as reckless as they allege we are
1 some other subjects.

*Mr, Muhammad Yamin Khan (United Provinces: Nominated Non-
Official): Sir, I have heard the old old story repeated about the reduetion
of the salt duty. No new arguments have been put before this House,
and the same arguments have been repeated which we have been hearing
for the last six or seven years. T om afraid. Sir, I cannot support the
amendment either of Mr. Duraiswamy Aiyangar or of Khan Bahadur
Sarfaraz Hussain Khan. The reason is that if the amendment of my
Honoursble friend, Khan Bahadur Sarfaraz Hussain Khan is carried.

* Speech not corrected by ti::ﬁkh«:ﬁ#ﬁk Member.
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‘the real object which he has in his mind will never be achieved. He
wants to benefit the consumer, but I do not think that by the reduction
-of this duty the consumer can benefit at all. Al this moaey will go
into the pockets of the middlemsn. Poor people never purchase mn
big quantities which can make any difference. They generally go to the
.bazaar and purchase in very small quantities. Any Honourable Member
who likes can go and see in the bazaars for himself if this is mot so,—
if he is in touch with the public at sll. The poor man goes and purchases
his requirements in terms of a pice, and the seller, the bania, never
gives him things by weight. All he does is to give him some salt and
a little pepper and another thing and something else for amother pice
-and he puts them intc a small piece of paper, and then the poor man
goes back home. The poor consumer never knows what he is getting
and what he is not getting. Supposing the duty on salt comes down
from Rs. 1.4-0 to one rupee, what will be the marked difference on one
pice? That will never help the consumer. This question has been
examined every year. Some Honourable Members have been here for a
long time and have been urging this not only on sentimental grounds
but they have gone back to their®places and they have studied this
-question in minute details. I have myself tried, after studying the debates
in the Legislature to see the state of affairs in the bazaars—I may say
I am connected with municipal affairs in my ecity—and to find out
exactly what is the position of the poor consumer who purchases these
erticles, and I have been convinced that, whether the duty stands at
Rs. 1-4-0 or one rupee only or even if you reduce it to twelve annas, it
will make no difference at all, but it will certainly make a difference
in the case of the middleman. If you want that at the expense of
your education or at the expense of the money which the Central Gov-
~ernment is going to remit to the provinces and which money can be
better utilised for education and sanitation and other improvements, and
if you want this to help only the middleman, of course you can do if.
But I think those other requirements are far greater than this little
belp to the middlemar who does not stand in any need at all of any
help whatsoever. ~Where will it go? Of course your provincial contri-
butions will be affected.

An Honourable Member: Not at all.

Mr. Muhammad Yamin Khan: Certainly. Where will vou find the
money to remit to the provinces?

Mr. C. Duraiswamy Alyangar: That Sword of Damocles has been- put
agide by the Finance Member.

Mr Muhammad Yamin Khan: That will still not help the poor people.
If. vou cut this money the effect will be on provincial contributions: that
will take away from you large sumg which you get for the development
of :'i;ties and rural areas such as eanitation, education and many other
wmatters.

Mr. B. Das: Where is sanitation and . education in the Government
of India?

Mr. Muhammad Yamin Khan: Not in the cities, but in the villages.
It the Honourable Member goes and finds out what the municipal and
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district bnards are doing and where they get money from, he will realise
the difficulties which they have to face when they have to carry on the:
local administration. It is one thing to talk here without knowing the
real facts and what is happening in the country.

Mr. B. Das: Is it not a libel on me, Sir, to say that I do not know-
the province and my own towns?

Mr. Muhammad Yamin Khan: Anybody who realises these facts will,
I am sure, give thought to these matters. Let them not be carried away
by sentiment; it is better to apply somet'mes a cool mind in order to-
arrive at a proper understanding. Here I am putting forward the diffi-
culties. I know the difficulties which we have experienced. 1 am con-
rected with municipal administration for the last 14 years.

Mr. President: The Honourable Member is repeating.

Mr. Muhammad Yamin Khan: That being so, €ir, I think Khan
Bahadur Sarfaraz Hussain Khan’s amendment cannot stand, far less Mr.
Duraiswamy Aiyangar’s amendment. If he wants to take away this-
money, then some money must be found to meet the expenses which
we have got in the Budget; it will have to come in the shape of some
other tax which will probably fall harder on the poor consumer than the
salt tax, I am convinced, Sir, that this salt tax does not affect the poor-
consumer at all.

The Honourable Sir Basil Blackett: Sir, I hope the House will come
to a conclusion on this. The question before us is a fairly simple one. We
have actually three different amendments, one to reduce the tax to 8
annas, one to reduce it to Re. 1, and the amendment of Mr. Duraiswamy
Aiyangar, which, I think, is meaningless, is intended to levy the duty at
Rs. 1-4-0 for purposes of import but to abolish it for purposes of excise.
I am afraid he entirely fails to succeed in his object in the amendment he-
has put forward. He realises that the duty on imported salt is at the rate
at which the excise duty is leviable for the time being and he tries by this
amendment to arrive at the same time at two contradictory results. He
wants to make the tax cease to be leviable for purposes of excise and make
it collectable for purposes of import at the rate at which it is leviable for
purposes of excise. If-it is not leviable for purposes of excise, there is
no rate at all at which it is leviable for excise; there is, therefcre, no rate
at which it is leviable for purposes of customs. I think his amendment is
out of order, Sir, though I did not raise that point, but its cmly effect is
to abolish the duty altozether if it has any effect at all. That is as regards
the effect of his amendment. The other two amendments involve, one
a smaller, one a greater, loss of revenue for the current year, and as Mr.
Yamin Khan has pointed out, that revenue would have to be replaced in
some way.

Now, Mr. Duraiswamy Aiyangar asked me—I do not know why he
should think that T take no interest in the agriculturists of the country—
he asked me one or two days ago whether 1 ever visited villaces and he
repeated to-day some question of the same sort. Now, I assure him that
particularly in the first year that I was here, after the salt duty contro-
versy had been particularly a big one, I took a great deal of trouble,
wherever I got the opportunity, to try and find out what views, if any,
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were held on the salt duty by people in the villages and by the poorer people
in the towns; and I really took ccnsiderable trouble over it. It is not
perticularly easy for me, because I do not speak the vernaculars; I can
understand Urdu to a certain extent, especially when spoken in this House,
but I do not speak it; and I had therefore to wcrk through an interpreter.
But I really was quite impressed by the evidence that reached me. One
after another people gave me the impression that they would far rather
see money spent cn sanitation, education, on general benefits to their villages
or to their towng than have a small reduction, infinitesimal in amount,
which would probably go to the middlemen, as many of them told me,
in the salt duty. at is the point of view which is a really important
one and is worth taking into conmsideration. Mr. Duraiswamy Aiyangar
asked me whether I had no interest in sanitation and so on. It is exactly
for that reason that I have always thought it is much more important to
get provincial crmtributions reduced than even to reduce the salt tax; and
I believe that, if Honourable Members would seriously study the subject
with their constituents in the villages and put it to them that the alter-
natives are and must be between acceleration or slowing down of the growth
of education, sanitation, of beneficial works of all kind and the reduction
of the salt tax, they will find that the old cry for the reduction of th

salt tax will lose such vigour as it still retaing outside the House. :

Mr. 0. Duraiswamy Aiyangar: But do they not want both? _

The Hon urable Sir Basil Blackett: Nobody wants to pay a tax; bu¥
people are always willing to pay a tax if they can see the benefit that comes
from it. That is one of the important advantages of local taxation over
central taxation. That is ancther subject. The Honourable Member,
Mr. Duraiswamy Aiyangar, further said, I think, that this tax was an
insult to India and he asked what other countries imposed the tax. France
imposes it; Italy imposes it; Czecho-Slovakia and a very large number of
countries impose salt tax; and the Honcurable Member has studied his
own previous speeches so thoroughly that I was surprised to find that he
has never even cast a cursory glance at the speeches of other Members in
reply to him. That is so far as the general position as regards the salb
tax. I do put it to the House that we can do more benefit to the people
thun we are trying to help not by reduction of the salt duty but hy
increasing the money available fcr nation-building purposes.

.

I come now to Sir Purshotamdas’ question—it is a question of import-
ance—of making India self-sufficient. I am sorry there has been some
delay about dealing with the report that I mentioned a year ago. As a
matter of fact for some months a Resolution of the Government of India
has been in type on the subject, but it has been held up by comparatively
small but important details. I hcpe that very shortly this Resolution
will be issued. The conclusion that the Government of India have come
to after very careful consideration for the reasons that will be set out at
length in the Resolution when it is published is that there is no primd facie
case for suhmission to the Tariff Board as regards making Tndia self-sup-
porting in the matter of salt; that there is no probability that the condi-
tions laid down by the Tarif Commissicn can be fulfilled. So far as
Bengal in particular is concerned, it seems almost inevitable that imported
salt will alwavs be more suitable, and great loss would be incurred without
sufficient advantage by an effort to prevent impcrted -salt coming in there,
by discrimination against imported salt. That is the general conclusion.

i B3
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but there are other particular questions as to the possibility of usefully
protecting or encouraging the industry in particular parts of the country
which, as I said, are being examined and which have caused the delay in
the issue of the general decision.

Sir Purshotamdas Thakurdas: May I ask the Honourable Member

whether the officer’s report will be published with the Government Resolu-
tion or not?

The Honourable Sir Basil Blackett: I am not really quite sure about
it. This matter has passed out of my ken for so long that I am not clear
what the pcsition will be. I think, however, that the report is a depart-
mental one. They will certainly consider whether it can be published if Sir
Purshotamdas Thakurdas and the House attach importance to it.

Sir Purshotamdas Thakurdas: I am sure I am reflecting the views of
this House when I say that it would very much like if the report was

published unless there is something in it which necessitates its being kept
secret.

The Hondurable Sir Basil Blackett: The Government of India will note
that fact. They have no desire to keep the report secret.

Sir, I have now actually concluded my remarks and have said all that
I had to say and I see that you are anxious to put the question.

Mr. President: I am anxious to adjourn the House by 12 o’clock. The
question is:
“That to clause 2 of the Bill the following be added at the end :

‘and the said provisions shall in so far as they enable the Governor General in
Council to reduce or remit any duty so imposed be construed as if with
effect from the first day of April, 1928, they remitted the duty to the extent
of the said one rupee and four annas and such remission shall be deemed
to have been made out of the leviable duty by rule made under that

v

section’.

(Mr. N. M. Joshi rose to speak.)
Mr. President: Order, order.

Mr. Gaya Prasad Singh: Sir, there are some Members on this side of
the House Wwho wish to speak on this motion.

Mr. President: The Honourable Members might keep themselves in
reserve for the one pice post-card.

The Honourable Sir Basil Blackett: Sir, I move that the question be
now put.

The motion was adopted.
Mr. President: The question is:
“'That to clause 2 of the Bill the following be added at the end :

‘and the said provisions shall in so far as they enable the Governor General in
Council to reduce or remit any duty so imposed be construed as if with
effect from the first day of April 1928 they remitted the duty to the extent
of the said one rupee and four annas and such remission shall be deemed

to have been made out of the leviable duty by rule made under that
rection’."”’ )
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The Assembly divided:

AYES-38.

Aiyangar, Mx. C. Duraiswamy.
Aney, Mr. M. B,

Ayyangar, Mr. M. 8. Sesha
bnurguva, Pandit Thakur Das.
Chaman Lall, Diwan.

Chetty, Mr. R. K. Shanmukbam.
Das, Mr. B.

Das, Pandit Nlakantha.

Dutt, Mr. Amar Nath.

Dutta, Mr. Srish Chandra.
Goswam:, Mr. T. C.

Gulab Bingh, Sardar.

Iswar Saran, Munshi,

Iyengar, Mr. 8. BSrinivasa.
Jogiah, Mr. Varahagiri Venkata.
Joshi, Mr. N. M,
Kartar Singh, Sardar.
Kidwai, Mr, Rafi Ahmad.
Kunzru, Pandit Hirday Nath.
Lajpat Rai, Lala.

NOES—¥67.

Abdul Aziz, Khan Bahadur Mian.
Abdul Haye, Mr.

Abdu! Qaiyum, Nawab Sir Sahibzada.
Abdu!ll:h ji Kasim, Khan Bahadur

Ahmxmd,J Khan Bahadur Nasir-ud-din.

Alexander, Mr. William.

Allison, Mr. F. W.

Anwar-ul-Azim, Mr.

Ashrafuddin Ahmad, Khan Bahadur
Nawabzada Sayid.

Ayangar, Mr. V. K. Aravamudba.

Bajpai, Mr. G. 8.

Bhuto, Mr. W. W. Hlahibakhsh.

Blackett, The Honourable Sir Basil.

Bray, Sir Denys.

Chatterjee, The Revd. J. C.

Chatterji, Rai Bahadur B. M.

Coatman, Mr. J.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A.

Couper, Mr. T.

Courtenay, Mr. R. H.

Crawford. Colomel J. D.

Crerar, The Honourable Mr. J

Dakhan, Mr. W. M. P, Ghulam Kadir

Khan.
Ghazanfar Ali Khan. Raja.
Ghuznavi. Mr. A H.
Gidnev, Lieunt.-Colonel H. A J.
Graham, Mr. L

The motion was negatived.
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Mehta, Mr., Jamnadas M.
Misra, Mr. Dwarka Prasad.
Mitra, Mr. Satyendra Chandra.
Mukhtar Singh, Mr.

Naidu, Mr. B, P.

Nehru, Pandit Motilal

Neogy, Mr. K. O,

Phookun, Srijut Tarun Ram.
Rang Behari Lal, Lala.

Singh, Mr. Gaya Prasad.
Singh, Mr. Narayan Prasad’
Sinha, Kumar Ganganand.
8'nha, Mr. R. P.

Sinha, Mr. S8iddheswar.

Tok Kyi, U.

Yusuf Imam, Mr.

LY

Irwin, Mr. C. J.
Jowahir Singh, Sardar Bahadur
Kabal Siagh Captain
al ingh Bahadur, in.
Keane, Mr. M.
Kikabhai Premchand, Mr.
Lamb, Mr. W. 8,
Lindsay, 8'r Darcy.
Mitr;,: 'l;'he Honourable Sir Bhupendra.
ath,
Moore, Mr, Arthur.
Mukherjee, Mr. 8. C.
Parsons, Mr. A, A. L.
Rainy, The Honourable 8ir George.
Rajah, Rao Bahadur M. C.
Rao, Mr. V. Pandurang.
Roy, Mr. K. C.
Roy, Mr. S. N.
Sams,r Mr H. A
Sassoon, Sir Victor.
S8hah Nawaz, Mian Mohammad.
S8hamaldhari Lall, Mr.
Shillidy. Mr. J A, _
Singh, Raja Raghunandan Prasad.
Buhrawardy, Dr. A.
Svkes, Mr. E. F.
Tavlor, Mr. E Gawan,
Willson. Sir Walter.
Y=kub. Maulvi Muohammad.
Yamin Khan, Mr, Muhammad.
Young, Mr. G. M.

Mr. N. M. Joshi: May I ask whether the closure was applied to the
first amendment or to the other amendments as well?

Mr. President: It was applied to the main question.
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Mr. N, M. Joshi:
Mr. President: Order, order.
The question is:

LEGISLATIVE A33SEMELY.

The Honourable the: Leader .

[16Tn Mar. 1928.

*‘That in clause 2, for the words ‘one-rupee and four annas’ the words ‘sight lml.u’

substituted.”

The Assembly .divided:

AYES—37.

Abdoola Haroon, Haji.
Auyangar, Mr, C. Duraiswamy.
Aney, Mr. M. 8.
Ayyangar, Mr. M. 8. Sesha
Bharguva, Pandit Thakur Das.
Chetty, Mr R. K. Shanmukham.
Das, Mr.
Das, Pand.lt N lakantha.
Dut.t, Mr. Amar Nath,
Dutta, Mr. Srish Chandra.
Goswam , Mr. T. C.
Gulab Singh, Sardar.
Iswar Saran, Munshi,
Iyengar, Mr. S. Stinivasa.
Jogiah, Mr. Varahagiri Venkata.
Joshi, Mr. N. M,
Kartar Singh, Sardar.

Kidwai, Mr  Rafi Ahmad.
Lajpat Rai, Lala.

Mehta, . Mr, Jamnadas M.
Misra, Mr. Dwarka rrasad.
Mlt.ra, Mr. Satyendra Chandra.
Moone, Dr. B, 8
Mukhtar Singh, Mr
Naidu, Mr. B, P.
Nehru, Pandit Motilal
Neogy, Mr. K. C,
Phookun, Srijut Tarun Ram.
Rang Behari Lal, Lala.
Sarfaraz  Hussain Khan,
Bahadur.
Shervani, Mr T. A. K.
Singh, Mr. Gaya Prasad.
Singh, Mr. Narayan Prasad.
Sinha, Kumar Ganganand,
Sinha, Mr. Siddheswar.
Kyi, U
Yusuf Imam, Mr.

NOES—S55.

Abdul Aziz, Ehan Bsahadur Mian.

Abdul Haye, Mr.

Abdu: Qaiyum, Nawab Sir Bahibzada.

Ahmad, Khan Bahadur Nasir-ud-din.

Alexander, Mr. William.

Allison, Mr, F. W.

Aunwar-ul-Azim, Mr,

Ashrafuddin Ahmad, Khan Bahadur
Nawabzada Bayid.

Ayangar, Mr. V. K. Aravamudha.

Bajpai, Mr, G. 8.

Bhuto, Mr. W. W. Ilahibakhsh.

Blackett, T'he Honourable 8ir Bacil

Bray, S'll'

Chatterjee, The Revd. J. C.

Chatterji, Rai Bahadur B. M,

Coatman. Mr. J.

Cocke, Mr. H. G.

Cosgrave, Mr, W. A.

Coruper, Mr. T.

Courtenav, Mr. R. H.

Crawford. Colonel J. D.

Crerar, The Hononrable Mr. J.

Dakh-n, Mr. W. M. P. Ghalam Kadir
Khan.

Ghazanfar Ali Khan. Raja.

Ghnznavi. Mr. A, H.

Graham, Mr. L.

Trwin, Mr. C. J.

The motion was negatived.

Jowahir  Singh, Sardar Bahaduar
Kubilarg“

ingh Bahadur, Captain.
Keane, Mrg M. » Coptain
Kikabhai Premchand Mr.
Lamb, Mr. W.

Lmd.say, Br Darcy

lt[xtr;I ‘1'11‘15 Honourable 8ir Bhupendra
at

Moore, Mr, Arthur.

Mukher}ee, Mr. B. C.

Parsons, Mr. A, A. L.

!inm]\: The Honourable Sir George.

Rajah, Rao Bahadur M. C.

Rao, Mr V. Pandurang.

Roy, Mr. K. C.

Roy, Mr. 8. N.

Bams, Mr H. A,

Bassoon, Sir Victor,

Bhah Nawny Mian Mohmmtd

Shamaldhari Lall, Mr,

Bhillid~ Mr. J. A

Singh, Raja Raghunandan Prasad.

Buhrawardy, Dr. A.

Bykes, Mr. E. F.

Tavlor. Mr. E Gawan.

Willson, Sir Walter.

Yakub, Maulvi Muohammad.

Yamin Khan, Mr. Mohammad.

Young, Mr, G. M.
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Mr. Mukhtar Singh: Have I your permission, Bir, to move my amend-

' sment ?

Mr. President: There is no question of any further amendment now.

The question is:

“That in clause 2 of the Bill, for the words ‘one rupee and four annas’ the words

* ‘one rupee’ be substituted.’’

The Assembly divided:

AYES—40.

Abdul Matin Chaudhury, Maulvi
Aiyangar, Mr. C. Duraswamy.
Aney, Mr. M. 8.

Ayyangar, Mr. M. B. Sesha.
Bhargava, Pandit Thakur Das.
Chaman Lall, Diwan.

Chetty, Mr R. K. Shanmukham.
Das, Mr.

Das, Pa.ndxt. N lakantha.

Dutt Mr. Amar Nath.

Dut.ta, Mr. Srish Chandra.
Goswam , Mr. T C.

‘Gulab Singh, Sardar.

Iswar Saran, Munshi,

Iyengar, Mr. S. Srinivasa.
-Jogiah, Mr. Varahagiri Venkata.
Joshi, Mr. N. M,

Kartar Bingh, Sardar,

Kidwai, Mr, Rafi Ahmad.
Lajpat Rai, Lala.

Mehta, Mr. Jamnadas M.

NOES—b53.

.Abdul Aziz, Khan Bahadur Mian.

Ahmad, Khan Bahadur Nasir-ud-din.

Alexander, Mr. William,

Allison, Mr, F. W.

Anwar-ul-Azim, Mr.

Ashrafuddin Ahmad, Khan Bahadar
Nawabzada Saynd

Ayangar, Mr. V. K. Aravamudha.

‘Bajpai, Mr. G. 8.

Bhuto, Mr. W. W. Illahibakhsh.
Blackett, The Honourable Sir Basil

‘Bray, Sir Denys.

“Chatterjee, The Revd. J. C.
Chatterji, Rai Bahadar B. M.
Coatman, Mr. J.

Cocke, Mr. H. G.
‘Cosgrave, Mr. W. A.
Couper, Mr. T.
Courtenay, Mr. R. H.

Crawford. Colmmel J. D.

Crerar, The Hononrsble Mr. J.

‘Dakhon, Mr. W. M. P, Ghulam Kadir

Khan.
Ghnznavi. Mr, A, H.
Gidney, Lieut.-Colonel H. A, J.

‘Graham. Mr X
Trwin, Mr, C. J. -

Jowahir Singh, Sardar Bahadur

Sardar.

“The motion was negatived.

Misra, Mr. Dwarka Prasad.

Miira, Mr. Satyendra Cnandrs.

Moonge, Dr. B. 8.

Mukntar Singh, Mr.

Naudu, Mr. B, P.

Nehru, Pandit Motilal

Neogy, Mr. K. C.

Pnoukun, Srijut Tarun Ram.

Rang Behari Lal, Lala.

Bao Mr. G. Sarvotham.

Sariaraz  Hussain Khan, Khan
Bahadur.

Siddigi, Mr, " Abdul Qadir,

8ngh, Mr. Gaya Prasad.

8ingh, Mr. Narayan Prasad.

Sinha, Knmar Ganganand,

8 nha, Mr. R. P.

Sinha, Mr. Siddheswar.

Tok Kyi, U.

Yusuf Imam, Mr.

Kabul Singh Bahadur, Captain.

Keane, Mrg. M.

Kikabhai Premchand, Mr,

Lamb, Mr. W. S,

Lmdsay, Sr Darcy.

Mitra, The Honourable Sir Bhupendra
Nath ~

Moore, Mr, Arthar.

Mukherjee. Mr. 8. C.

Parsons, Mr. A. A. L.

Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. C.

Rao, Mr, V. Pandurang.

Roy, Mr. K. C.

Roy, Mr. S. N.

Sams, Mr, H. A,

Bassoon, Sir Victor,

Shah Nawaz, Mian ‘Mohammad.

Shamaldhari Lall, Mr,

Shillidy, Mr. J. A.

Singh, Raja Raghunandan Prasad.

Suhrawardy, Dr. A.

Sykes, Mr. E. F.

Tavior, Mr. E Gawan,

Willson, Sir. Walter.

Yr-kub, Maulvi Muhammad.

Y~min Khan, Mr Muhammad.

Young, Mr. G. M.
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Mr. President: I notice some sort of feeling amongst some Honourable
Members that they have been unnecessarily gagged, and I therefore do-
not now propose to put the question that clause 2 do stand part of the
Bill. I will put it after Lunch, when the Honourable Members will have
the fullest opportunity to talk as much as they like on it.

The Assembly then adjourned for Lunch till Twenty Minutes Past Two
of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes Past Two.
of the Clock, Mr. President in the Chair.

Mr. President: The question is:
*“That clause 2 do stand part of the Bill.”

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, I do not wish
to make a long speech. I realise that you have been listening to our
speeches for a little more than a month. I aiso realise, Sir, that the
Honourable the Leader of the House has been hearing our voices for a
very long time and during the last few days he was never allowed to leave
his seat. Although I value it as a great privilege that he should listen to-
our speeches, Sir, reaiising the weariness, I shall not mind the Honour-
able the Leader of the House giving his now famous shrug to the shoulder-
and enjoying his pipe of peace in the lobby.

Sir, my objection to the salt tax is based on principle. 1 consider that
the salt tax is a tax which falls upon the people without any relation to
their ability to pay it. It falls upon every one, whatever may be his
income, whether he is abie to pay a tax or not, it falls upon even those
people whose income may not be even Rs. 50 a year, and I feel, Sir, that
there is absolutely no justification why those people, whose income is not
sufficient even for their maintenance, should be taxed at all. I fully realise
that the machinery of the State must be continued for the protection of
the property of those people who have property, for the protection of those
people who make jarge incomes. But, Sir, those people on whom the salt
tax nrainly falls do not possess much property, nor are their incomes very
large. I therefore feel that there is absolutely no justification why such
people should be taxed at all.

Well, Sir, much was made of the deficit that may be caused in the
Budget if the salt tax were abolished. I do not think, Sir, that there will
be much deficit even if the salt tax is abolished altogether. There are
various heads on which expenditure is incurred when it is not neccssary
to do so; especially there are certain heads in our Budget which can
certainly wait. For instance, there is a very large sum of money for what
is calied the redemption of debt. There are five crores under that head.
I do not kmow, Sir, why, when we have such bad taxes on our Slatute-
book, we should be in a hurry to pay what is called the unproductive debt.
In my judgment such a large amount is not unproductive debt. If the
Government of India will find out the value of the property which they
possess, they will find that our unproductive debt is not more than the
property which we possess. Unfortunately, the Government of India:
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have not yet made any valuation of the property which we possess and if
we possess large property, perhaps larger than the amount of the un-
productive debt which we are using, I do not think, Sir, that even the debt
which we call unproductive is really unproductive at all. I therefore fecl
that we need not be frightened by the thought that if the salt tax 1s
reduced or even abolished there will be a deficit in our Budget.

Sir, my Honourable friend Mr. Yamin Khan gave certain of his experi-
ences about the effect of the reduction of the sat tax. He said the redue-
tion is very small in the first place and will not be felt by the poor people.
Leaving aside my objection to this tux on principle, I feel, Bir, that the
reduction which he considers to be small, is not small if we take into.
consideration the annuai income of the people upon whom this tax wainly
falls. The 3 or 4 annas which a man may spare if there is no salt tax may
be 4 big sunr to him whose income is Rs. 30 a year. I am sure this may be a
small sum to mry friend, Mr. Yamin Khan.

Then, Sir, the salt tax is not the only tax which the poor people 1n
this country have to pay- We have still many taxes which almost every
one has to pay such as the tax on kerosene, the tax on matches, the tax oo
sugar, and there are several other taxes which the poor people cannot
escape and which generaily fall upon the commonest people in this zountry,
and their burden when taken together will certainly not be very lLght,
although I again say it may be insignificant to my friend Mr. Yamin Khan.
Sir, all these taxes are a very great burden upon the common peop:e in
this country. Even the Taxation Inquiry Committee’s Report has made
it clear that such taxes must be reduced and they are in India in # lurger
proportion than in England and other countries.

Then, Sir, my friend Mr. Yamin Khan said that the benefit of the
reduction or even of the abolition may go to the middleman. I do not
understand why this should huppen. If the reduction of any other tax goes
to the people on whom the incidence of the tax falls, certainiy the reduc-
tion of the salt tax must ultimately benefit all the people upon whom thc
incidence falls. He gave his experience as a mrember of a District Board or
perhaps as the Chairman of a District Board. (An Honourable Mcmber:
“*Of a municipaiity.’””) I do not know, Sir, whether the municipality cf
which he is the Chairman or a member has ever opened any shops for selling
salt, and if he really objects to the middleman making profits, I may
suggest to my friend that, as the Chairman of that municipal bedy, he
should undertake the work of opening shops for selling salt. There are
many municipalities now which make it their business in order to avoid
profiteering to open shops and seil the necessaries of life to the people
living within that municipality. I therefore think, Sir, that my f-iend
Mr. Yamin Khan, instead of opposing this amendment for fear that the
middleman may be profited, should start his own shops which will not
make any profits and thus help the poor people to get the benefit of the
reduction of this tax.

Sir, the Honourable the Finance Member told us that he considered
the report of the officer for the protection of salt and he has come tu the
conclusion that there is not n good caze for sending that question to the
Tariff Board. I feel, Sir, that if the Government of India feel some soli-
citude for the people of this country who have to pay all these taxes, they
should not mind spending a little money even if the sending of *he ense.
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to the Tariff Board costs them some little money. The Government of
India may be very wise but they need not think that all wisdom is centred
in them. There may be some possibility of their being wrong, and if there
is some possibility of their being wrong I think, Sir, they shou'd not mnind
spending a little money for sending this question to the Tariff Board. Let
this country produce salt as much as it can, and let salt be as cheap as it
-can be, so that the people in this country will have enough of that article.
I hope, Sir, that this House will see that at an eariy date this tax, which
is objectionable in principle as well as in its effect, is soon abolished.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champarun: Non-Muham-
madan): Bir, I wanted to speak just a word with reference to soue re-
-marks which fell from' my Honourable friend Mr. Yamin Khan. I wus not
at all surprised that my friend shou.d have rushed to the rescue of the
Government in this matter. That is a familiar role with him. But this
time his zeal outran his discretion. He said that poor people in the viliages
-did not purchase salt by weight. This is a statement which has taken my
breath away. I have also mixed with poor people in the viliages, und [
can say as the result of my experience that the poor people there generally
are very careful in taking their salt or other necessaries of life by weight.
Another statement of his that the middlemen wili profit is also not justified
by the actualities of the case. It may only be partially true. In our last
-election, Sir, we had to do some touring in the country; and we found what
-effect the -doubling of the salt tax in the first Legislative Assembly had;
and what re.ief was given to the poor people as a result of the action which
we took in the second Assembly. I know my friend has no constituency
of his own; and probably that is the reason why his experiences are scme-
what different from the experiences of those of us who are elected Members
of the House. The salt tax, I maintain, is an income-tax on all incornea
down to the lowest.- The poorer a mran is the heavier is ifs incidencz. In
India the salt duty question is essentially & poor man’s question, for it is
the poorer many and not the richer few, who eat more sall when it is
cheap and less when it is dear. Moreover, the sait duty gives Govern-
ment a valuable financial reserve which may be tapped in times of sudden
emergency. India, Sir, is admittedly a very poor country. Its decp ard
deepening poverty is well known in spite of the official window-dressing for
outside gaze. Sir Evelyn Baring, speaking as Finance Member of India
in 1882, calculated the average income per head of the population in Tndia
at Rs. 27 per year. Mr. Dadabhoy Naoroji puts it at Rs. 20 only. T will
just give the opinion of Sir Robert Watson Smvth, who was formerly
President of the Bengal Chamber of Commerce, and his opinion ouzht to
carry some weight with my friends of the European group. He referred.
Bir, to the ryot:

‘““whose poverty was snch that there is no margin between the actual necessities of life
and the money which he earns;”

and added :

‘“The whole population of India, whether agricultural, commercial, industrial or
professional, are crushed by the burden of taxation. and are crying out for relief in the
form of lower prices and a reduced cost of living.”

I may say, Sir, that this question of salt tax was an article of political faith
with the Indian National Congress, and some of our best men have ndvoeat-
«ed the abolition. or at least a substantial reduction, of the salt taz. I do
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not want to tax the patience of the House at the fag end of the day. I
will merely conclude by giving one quotation from a gentleman wheso
authority wili be unimpeachable, and who is generally regarded as a pillar
of the bureaucracy in this country, I mrean Sir Dinshaw Edulji Wacha.
This is his opinion:

““All through the history of the salt tax it has been said that it is a poll tax and
that it falls heavily on the poor. My personal opinion is that it should have no place
in our fiscal system, for it is a tax on a necessary of life.’

I do not want to labour this point beyond saying that the salt tax in fact
is & tax which ought not to find a place in our fiscal system. But if it
cannot be abolished entirely, it is time enough that it should be reduced
substantially. The poor people of this country feei it very heavily. The
people who do not feel the weight of the salt tax are some of the officials
and their henchmen on the other side, whose nerves have been shattered by
-eating immoderately the taxed salt of India.

Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Ruralj. I
thank you, Sir, for giving me an opportunity of expressing my opinion on
this subject. I am sorry Mr. Yamin Khan is not here. He happens to
belong to the same town from which I come. But unfortunately 1 happen
to be.ong to a viilage while he belongs to the town. That seems to be
the difference.. He has complained that we are told the same old story
every day, the same arguments are repeated every year, and that every
year the same question is raised. I would submit that my friend has not
been able to grasp the arguments that are advanced by this side, and there-
fore he will have to hear the same arguments again and again till he has
grasped them. That is why, Sir, we are being forced to repeat those very
arguments. But I would submit, Sir, that he has spoken s a member
for 14 years of a Municipal Board. But unfortunately, he was aiso a
member at the time when the Municipal Board had a sort of moraopoly
during the war days to purchase the entire quantity of salt and to auction
contracts for the sale of salt to their favourites. That is why my friend
might have entertained an idea that it is the middleman that makes the
profit out of the sale of salt. I can speak at least of the farmer and the
agriculturist. He has to use a large amount of salt not only for his own
eating but for the purpose of cattle, and therefore he has to buy large
-quantities ra‘her than buy in retail. I submit therefore that the general
population will be benefited by the reduction of the salt tax. I would Iike
to quote the consumption of salt in the different countries of the world,
not as it is stated by the agitator, but as it is stated by the Indian Taxa-
tion Enquiry Committee on page 135 of their Report. They sav that
England consumes per head 40 lbs.. Portugal 35 lbs., Ttaly 20 'bs., France
18 ibs., Russia 18 1bs., Relgium 164 1bs., Austria 16 Ibs., Persia 14 'bs., Snzin
12 lbs., and British India 12 lbs. I have calculated figures and I find that
the amount of salt consumed per head in India comes to a [ittle above 10
Ibs. Perhaps the figures taken bv the Taxation Enquiry Commit*ee in 1924-
25 might have been correct in those davs, but now the consumpticn is a
little mrore than 10 lbs. That shows how far the consumption has gone
down. If we deduct out of the amount of snlt consumed by the pecple of
this countrv and the amount of salt given to the cattle, which are not less
than 17,58,00,000 in this country, then the nercentage of salt per head
will come down to something less than 6 Ibs. May I ask, is that a sufficient
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amount of salt that the people of this country should take? It is said
that after all it is only a question of three annas per head. But may I tell
the House that a gentleman who had been the Director of Agriculture of
Bombay for at least 15 years, I mean Dr. Mann, while retiring, said that
more than 66 per cent. of the people of the Bombay Presidency do not get
two full meals. It is the verdict of a Director of Agriculture and he has
advised the social reformers of this country that the first thing they ought
to do is to provide the agriculturist with a full meal a day. It means that
the people of this country are very, very poor, not only in the eyes of
the people who sit on this side of the House, but also in the eyes of those
who happen to go to the villages and study the main occupation of the
country. This shows how deplorable the condition of this country is, and
therefore the question of three annas is not a smail amount that we should
ignore.

There is another point on account of which I contend that there should
be no tax on salt, or if there be one, it should be a very small one. 1
would not have spoken on this subject if the Honourable the Finance
Member had not told us that the report made by the officer in charge was.
that it is not necessary to refer the matter to the Tariff Board at «ll. 1
would give certain figures to the House in order to give an idea as to the
quantity of salt imported into this country. In 1921-22, the quantity of
sa.t im;'mrted into this country was 4,72,427 tons. In the next year, the
amount imported was 5,42,133. I have taken the uverage for the six years
from 1921-26, and 1 find that the average is 5,84,500 tons. If you turn this
figure into maunds, it will come to 1,44,31,500 maunds. We are importing
salt in this country at the rate cf about a crore and half maunds every
year and this amount comes to about 30 per cent. of the entire salt con--
sumed in this country. This shows that a country which abounds not only
in saltish water but also in salt mines and a salt range is importing such »
large quantity of salt. Perhaps we might be toid that the salt that is im-
ported into this country is of a superior quality than the salt produced in-
this country- May I enquire why the experts in the Central Governnrent
have not been able to manufacture salt of the same quality as the imported
salt? Is it impossible for us to manufacture salt of this nature? Were we
then not manufacturing ordinary salt in this country without this scientific
knowiedge? If the quality has not improved, where is the necessity for:
importing experts and giving them fat salaries? Government at least
ought to have taken it upon thenrselves to see that salt of the nature of'
the imported salt is manufactured in this country. We are discussing a
commodity which is practically the monopoly of the Central Government
and if we find that in the case of a manufactured article, which 1s the sole
monopolv of this Government we cannot compete with the imported salt,.
T consider it is very disgraceful. T go further and say that if there had
been no duty on salt, we would have been able to send our salt outside
and we would have made lots of mcnev out of the exrort of this com-
moditv. If we add to the import of salt the value of the other chemicals.
I mean the compounds of sodinm. we will find that ano‘her crove. a~d
verhaps more than a crcre worth of sodium compounds, are imported into:
this country. This shows clearly that we have not cared to compete with
the impor‘ed articles. I know that out of the total amount of sodiumy
compound imported into this countrv 48 per cent. comes from the United
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Kingdom; but that should not have deterred us from mranufacturing these
chemicals in this country. We have seen that Dr. Paranjypye in the Taxa-
tion Inquiry Committee declared that he would like to see the rate reduced
to about 8 annas in normal times, as the figures given above show that the
consumption increased with the decrease in the duty. That is the opinim
of one who sat on the Taxation Inquiry Committee, that 8 annas shouid be
the duty in norinal times. But still we have not made any provision for the
reduction of the duty on salt. Unfortunately in thia country the general
principle of taxation is that luxuries should not be taxed, but the poor man's
food must be taxed. Motor cars, for instances, are not to be taxed. Last
year, * Sir, T pointed out that motor cars are articles of luxury and the
people who use cars can afford to pay higher duties for them. 1f there
must be a reduction of duty on mrotor cars why should there be no reduc-
tion on this necessity of life?

One word more, Sir, and 1 have done. In lndia a mun who wants to
manufacture salt or anything out of sall has to pay the same duty om
domestic salt as on imported salt- According to the Tariff Schedule the
import duty on salt is the rate at which excise duty is for the timre being
leviable on salt manufactured in the piace where the import takes place.
‘That is, the manufacturer in India has to pay the same duty us the
person who sends the same article into this country. If we were to hear
another factor in mind, the anomaly would be quite clear. Salt imported
into this country is generally sold at more than Rs. 3-8-0 & maund while
salt manufactured in this country is sold at a much less price than Rs. 3
# maund. The result is that the salt imported fromr foreign countries,
which is of higher value, has to pay the same duty as the salt manufactur-
ed in this country. Taking the value of both these commodities into con-
sideration, the imported sait has to pay a lesser duty than the salt manu-
factured in this country, Is that not a very inconsistent proposition? If
salt nranufactured in the country fetched the same price as imported salt
there might be a reason for charging the same excise duty; but as things
are, the position is very unjust. The matter ought to have been referred to
the Tariff Board, not only for inquiry into this point, but also for the pur-
pose of sceing in what way the rules should be amended so that the
manufacturers and the farmers may be able to mrake proper use of this
article. We have simply recognized by rules the curing of fish by salt,
but salt is used in a good many other ways in this country by the agricnl-
turist, and therefore it was but necessary that the Tariff Board ought to
have gone into this matter and it should not have been thrown out on the
simple ground that it does not satisfy the conditions laid down by the Jiscul
Commission. I would submit. Sir, that the conditions laid down by the
Fiscal Commission do not and cannot applv to this case, because it is a
Government monopoiy altogether and therefore the case of an ordinary
manufacturer cannot be apnlied to this. But at any rate we find thet the
manufacturer of articles which are made out of salt is at a disadvantace in
this countrv and that disadvantage ought to go. Therefore, T would submit
that the clause as it stands should not be passed.

Several Hon"urable Members: T move that the question be now put.
Mr. President: Mr. Neogy.
Mr. K. 0. Neogy (Dacea Division: Non-Muhammeadan Rurab: Sir,

one observation which the Honourable the Finance Member made, induces
me to rise to say just a few words. The Honourable Member said that
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imported salt is more suitable for Bengal. This may have two meanings.
One is that so far as quality goes, Bengal has a preference fcr the imported
salt, and the second meaning may be that it is not possible for Indian
manufactured salt to be available in Bengal at a reasonable price. I
believe my Honourable friend had both these meanings in mind when he
said that imported salt is more suitable fcr Bengal. So far as the question
of quality goes, the question of taste I should say, this taste has been
determined by the fact that the indigenous manufacture of salt in Bengal
has been altogether killed by the gradual process of importaticn of foreign
salt at a convenient price. Bengal did not depend upon foreign sdurces
for all time for her salt supply. " 1f the Finance Member were to lock into
the Report of the Indian Taxation Enquiry Committee, he would find
mention of the very many disabilities to which the Indian manufacturer
of salt is at present subject. So far as the Bengal market is concerned,
it is a question of freight more or less, because the Northern India and the
Bombay salt sources are too far away to be able to send salt at an econcmic
rate to Bengal by rail. For all practical purposes, therefore, Madras is
the only possible scurce of supply to which Bengal can look; and so far
a8 Madras is concerned, it is on record that the manufacturers in Madras
asked for certain facilities as early as 1904 so as to be able to send salt
on convenient terms to Bengal. They asked for certain facilities with
regard to the institution of bonded warehouses for salt sent by rail. If
the Honourable the Finance Member looks into the Salt Committee’s
Report cf 1904, he will find that this request of the Madras manufacturers
was unceremoniously turned down. This aspect of the question has also
been referred to by the Indian Taxation Enquiry Committee in paragraph
176 of their Report. Now here ccmes in a question that ought to interest
my Honourable friend, Sir George Rainy, because when we send our coal
from Bencal side to Madras it goes there in full wagon loads. When the
wagons come back, I am told they do not carry full loads cn their return
journey. My Honourable friend has readjusted certain itemg cf railway
rate this year. I would therefore request my Hon-urable friend, the Mem-
ber for Railways, to carefully examine the ton mileage and the load carried
by the coal wagons when they come back home from the Madras side. If
he finds that there is a case for quoting special rates for salt,
after investigation into this point, I am sure my Hcnourable
friend Sir Georze Rainy will do the needful by the time we come to the
next railway budget. Then again, Sir, with regard to the question of the
bonded warehouse system, I find that the whole system has been so
desiened as tc suit only sea-borne salt. That is a fact which is admitted
by the Indian Taxation Committee’s Report. That is also a fact to which
reference has been made in the Salt Committee’s Report of 1904. It may
be that the whole system was deliberately designed to benefit imported
salt at the expense of the indigenous salt, so far at least as the Bengal
market is c-ncerned. It is not therefore open to my Honourable friend
now to cet up and say that imported salt is more suitable for Benegal. It
is the Government policy that has made it so, and it is up to the Govern-

ment now to remedy this matter. Now, Sir, the Salt Committee of 1904
said :

8P .M.

“Tt is unnecessary for Government deliberately to introdnce the bonded system as:
an innovation into the ordinary conditions of the rail-borne traffic in salt. Tts advantages
do not seem to'us to be commensurate with the disadvantages which it involves.”
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When 1 further Jooked into the Report I found that the advantages men-
tioned by the 8alt Committee were all to the trade and to the consumer,
and the disadvantages which they were thinking of were to Government;
and the disadvantages consisted in a slight lcss of duty payable upon
quantities which would have to be written off as wastage if this bonded
system was brought into being; and then again the Government would
have to institute some sort of a supervision over the stock from the
original source of supply up till the time when the salt next changed hands
on its way to the consumer. So, it is all a question of surrendering just
a little of the revenues of Government and putting up with just a little
administrative inconvenience, factors which are, I take it, present also in
the case of bonded warehouses which are exclusively for the benefit of the
sea-borne sall. I therefore submit, Sir, that the Honourable the Finance-
Member as also the Honourable the Ccmmerce Member should carefully

go into this question and see whether scme relief could not be given in this.
direction.

(Some Honourable Members moved that the question be put.)

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, I was painfully
surprised to learn from the Finance Member that no primi facie case for
submission to the Tariff Board as regards making India self-supporting
in the matter ¢f salt had been made out. Sir, last year when my Honour-
able friend Mr. Duraiswamy Aiyangar brought forward a similar cut in
the salt tax the Honourable the Finance Member said that an official was
inquiring into the question and as he (the Finance Member) would be in
India another yesir more, he assured us of his sympathy about the redue-
tion of the salt tax and that he wculd be able to tell us something definite
about it this year. But this year he has entirely disappointed us in spite
of his professed sympathy. What does the Taxation Enquiry Committee
recommend? It says that the Government manufacture about 35 per
cent. of the salt requirements of India and the Indian ccmpanies manu-
-facture another 35 per cent.; in all they manufacture 70 per cent. of the
salt requirements of India and only 80 per cent. of this salt is imported
from outside. Therefore, salt has a clear case for protection. The
Government had been pleased in the past to refer to the Tariff Board the-
proposals of an inquiry for the protection of an industrv which supplies
the requirements of India to the extent of 5 per cent. Take, for instance,
the match industry of India. The present manufacture of matches is-not
mcre than 5 per cent. in India. The same is the case with the paper-
industry to which we granted protection last year. Even the steel industry
does not supply more than 25 per cent. of the requirements of Indis;
still the people demanded protection for that industry and Government
asked the Tariff Board to inquire whether that industry should be pro-
tected or not. Sir, I do not understand why in the present case the
Honourable the Finance Member is believing too much in the special
officer who had been deputed to inquire into the case of salt manufacture
and d-es not wish to refer the matter to an indenendent bodv like the
Tariff Board,—who are believed to be an experl body—to inquire into the
policy of protection and taxation in the matter of salt. Mv Honourable
friend Mr. Nergy has just referred to what the Taxation Enquiry Com-
mittee said in regard to this matter and I would like to quote the follow-
ing from the same Report. This is what they say on page 146:

7 “There are three defects in the protection of the salt industry :
(a) the long land journey from the monopoly source of the north ;
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(6) the handicaps on transport from Bombay and Madras; and

(¢) the fact that the quality of salt which is consumed in Bombay and Madras is
not acceptable to Bengal and Burma.

To remedy these defects the Committee are of opinion that an inquiry should be
made as to the extent to which the handicaps on the Indian manufacturer can be
removed by removing the limitation on the tonnage of the vessel and by modifying and
making uniform in both provinces the regulations regarding transport in bond and the
-charge of duty for losses on the voyage, by examining the possibility of giving lower
rates of railway freight for salt loaded in returning coal iagons and by opening inland
bonded warehouses for salt imported by rail.”’

My Honourable friend Mr. Neogy just referred to it, but I have thought
fit to quote the whole passage. It shows clearly, Sir, that when an
industry meets the requirements of the country to the extent of 70 per
-cent., it is an industry that ought to be specifically investigated by the Tariff
Board in order to find out whether a system of protection can be intro-
duced in India by which the excise duty cm salt can be abolished and a
protective duty on imported salt can be levied.

Sir, there wag one particular passage in the Honourable the Finance
Member's speech which, coming as I do from Orissa, rather pleased me
to a certain extent. It ran as follows:

“There are other particular questions as to the possibility of usef'ully protecting or
-encouraging the industry in other parts of the country which, as I said, are being
-examined and so on.”’ -

Well, Sir, I had hoped that the Government would ask the Tariff Board
to inquire into the case of protection of the salt industry in order to make
India self-supporting. Pending that inquiry, I do feel that something
should be dcne for the salt industry on the Orissa coast. If the protection
for the encouragement of Orissa industries is extended and the Local
Government is authorised to abolish the salt duty so that people can manu-
facture salt which is the main source of livelihood in that part of these
barren territories where there is no other means of livelihood, it will help
the people of Orissa very much. I feel that this bit of good news which
the Honourable the Finance Member gave was due to the agitation that
I and my friends from Bihar and Orissa have constantly been making on
behalf of the people of Orissa. And if the Honourable Member again
speaks on the subject I would like to know a little more in detail.

 The Honourable Sir Basil Blackett: Sir, I do not propose to detain the
House long on this subject. There were one or two points which were
raised, with which I desire to deal.

There was one thing in Mr. Joshi’s speech which I should like first
-of all to mention. He spoke of a famous shrug of my shculders. This
morning I was accused of shaking my head in a significant manner, when
I was only shaking off a fly. Until I read the papers I was unaware of
the fact that I had been shrugging my shoulders, and I propose to take a
lesson from that paper how to do it. :

Mr. Joshi’s speech was mainly concerned with the guestion of the
abolition of all taxes on those who are at or near the marcin of existence.
I am afraid I cannot acree with the fiscal policy which Mr. Joshi’s prin-
ciples would lead to. That you do not want to impose heavy taxation on
those who are on the margin of subsistence is undoubtedly perfectly sound,
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but there are many other arguments for the salt tax which 1 think, as
in the circumstances of France, Italy, etc., justify its retention in India
at a moderate rate. People have spoken glibly of this being a very heavy
tax, but it is at a very mcderate rate. If you take -the present index
number of the cost of living, the present rate of Re. 1-4-0 i5 considerably
below Re. 1 at which it stood in earlier times.

Mr. Mukhtar Singh seemed to think that the difficulty about the
imposition of differential duty on imported salt as against indigenous salt
wag that Government do not believe that salt of a proper quality could be
produced locally. I have no doubt that it wculd be possible at a cost to
produce absolutely first class salt in India. The difficulty is a question
of geography.

Mr. Neogyt who made a very moderate and carefully thought out
speech this morning, was n few days ugo eloquent on the injustice done to
Bengal. Our difficulty is really this, that if you were to impose a differ-
ential duty on imported salt, as compared with indigenous salt, even if
vou were to abolish the duty in India and impose a duty on imported salt,
you would be imposing differential taxation against the consumer and parti-

cularly the Bengal consumer. That is due to the geography of the
situation.

I have to apologise to the House that the Government's decision on
the questicn of referring this subject to the Tariff Board was not announced
at an earlier date. The decision was taken some time ago, but there were
very tricky details which have held the matter up. But I hope when
Honourable Members see the Resolution which will issue on the subject.
they will realise that the Government of India, Sir George Rainy’'s Depart-
ment and the Finance Department, have considered this question with
every sympathy, with every desire to see whether
not possible to introduce a differential duty. The Taxation
Enquiry Committee recommended that if a prima facie case
was made out, it should be referred to the Tariff Board. The
reason why it has not been referred to the Tariff Board is that a primd facie
case cannot be made out. I hope Hcnourable Members will study the
Resolution when it comes out and will realise that the difficulties are very
great. I am afraid I cannot encourage Mr. Das in his hope that the part
of the countrv which he refers to is likely to come in for differential treat-
ment. I am afraid that the special cases that I was thinking of do not
include the locality which he had in mind. We are now discussing the
question that clause 2 stand part of the Bill; and before the House votes
on it I want to put a point to them in the hope that they will refrain
from a division on this subject. We have already decided that the salt
tax shall not be reduced from Re. 1-4-0 to one rupee or to eight annas. If
the clause is now rejected, the obvious course for the Government, and
indeed the obvious reading of the decision of the House, must be that it
does not desire to legislate annually on the subject but desires to leave it to
the Government to use the powers which the Government possesses without
coming to this House to fix the rates. So the omission of the clause would
not in any way affect the powers of the Government to fix the salt tax,
and I do not want that the House, after the convention has been in exist-
ence for many years that the House should vear by year fix the rate of
salt duty, should by ite own motion without really ‘considering what it is
doing, throw the Government back on powers which are not taken annually.
I would, therefore, ask the House to realise that the Government have
been fully and sympathetically considering this question of a differential

it was
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duty on imported salt, and that so far as this year’s finances are concerned,
we cannot do without salt tax at the present rate, and that if the House
were now to reject this clause, they would not be furthering the cause of
the reducticn of the salt duty. In these circumstances 1 trust the House

#ill now allow the clause to go through and will allow us to pass on to the
next subject.

Mr. President: The question is:
“That clause 2 do stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Biil.
Clauses 3 and 4 were added to the Bill.
Mr. President: The question is:

“That clause 5 do stand part of the Bill.”
Sir Victor Sassoon.

The Honourable Sir Basil Blackett: On a point of order, Sir. If Sir
Victor Sassoon rises, as I believe, to move the amendment that stands

in his name, I would submit to you that his amendment is not in order.
This amendment says:

“Provided that no company shall be required to pay super-tax on revenues received
as dividends from another company if super-tax has already been paid by the latter
company.’’

Now, section 55 of the Indian Income-tax Act reads as follows:

“In addition to the income-tax charged for any year, there shall be charged, levied
and paid for that year in respect of the total income of the previous year of any
individual, unregistered firm, Hindu undivided family or company, an additional duty
of income-tax (in this Act referred to as super-tax) at the rate or rates laid down for
that year by Act of the Indian Legislature :

Provided that, where the profits and gains of an unregistered firm have been
assessed to super-tax, super-tax shall not be payable by an individual
having a share in the firm in respect of the amount of such profits and
gains which is proportionate to his share.”

The amendment that Sir Vietor Sassoon is proposing to move should, I
submit, be an additional proviso to section 55 of the Act and is not in
order as an amendment to a Bill which simply fixes rates of income-tax.

Sir Victor Sassoon (Bombay Millcwners’ Association: Indian Com-
merce): On that point of order, Sir,—I have not got a copy <f the Act
with me—but I understand that the Honourable the Finance Member
mentioned firms. 'This refers only to companies and to companies which
come under the Schedule of Part II.

The Honourable Sir Basil Blackelt: My point is, Sir, that the clause
fixes super-tax for firms, companies, etc., and makes a special proviso in
regard to firms; it makes no special proviso in regard to companies; and
if it iy desired to introduce a special proviso in regard to companies it

should be introduced as a proviso to the Indian Income-tax Act and not
on the Finance Bill ’
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‘Mr. President: Has the Honourable Member (8ir Victor Sassoon) any-
thing tc eay on the point of order?

Sir Victor Sassoon: I disagree with the Honourable Member. (Laughter.)
It seemng to me that as companirl is mentioned here——jt is a case of a com-
pany being taxed one anna in the rupee—we are entitled to add a proviso
i we should so wish and that there is no objection to the Honourable the
Finance Member resisting my amendment to the proviso, in which case
1 shall take it that the House, if it votes against it, will agree with him
and not with me.

Mr. President: The question raised by the Honourable the Leader of
the House ig a very important and a very difficult one too. According to
the strict interpretation of the Preamble to the Bill which we are now
considering, perhaps I would be inclined to agree with him that the amend-
meat 18 out of order, but I am disposed to put a wider construction on
the scope of the annual Finance Bill as distinguished from ordinary Bills.
Further, if the Assembly has under the Finance Bill power to fix rates of
income-tax, it has equally I believe the power to say which incomes shall
be exempted from that tax. I therefore rule that in this particular case
the amendment is in order.

The Honourable Sir Basil Blackett: Sir, I do not wish to dispute your
ruling on this particular case, but may I ask you not to put the ruling in a
form that will mean that in future Finance Bills the whole of the Inccme-
tax Act is up for consideration, because I am afraid that is one of the
results of the ruling if widely interpreted?

Mr. Pregident: I would ask Government to be more careful in future
in framing Preambles to their Bills.

Mr. L. Graham (Secretary, Legislative Department): May I suggest,
Sir, in regard to the Preamble, that it is drawn up with extreme care and
I do not see that there is any possibility of misunderstanding. It is very
narrow indeed, Sir.

Sir Victor Sass>on: I thank you, Sir, for your ruling, and I will pro-
ceed to read my amendment :

““That in clause 5, to sub-clause (2) the following proviso be added :

‘Provided that no company shall be required to pay super-tax on revenues received

as dividends from another com if super-tax has already been paid b;
the latter company’.” pany per v pue ™

The House will probably have gathered from the point of order which
has been raised that 1 am not trying to throw out the super-tax on com-
panies entirely. My amendment is a very limited one. It does not
deprive the Government of the revenue which it will receive from super-tax
on companies. It merely lays down the very limited proviso that where
a company receives dividends from ancther company which Qividends
have already paid the 10} per cent. tax to the Government, that company
should not be asked to pay another 10} per cent. on the same dividend.
The House will realise that we m'ght have 3 or 4 companies each holding
the shares of the other, and so when eventually paying the dividend to
‘the shareholders there would be very little left of it. This particular nart
of the company’s super-tax. if T have been informed correctly. brings
in very little as far as British India is concerned, but it does. I under-
stand, bring in some revenue as far as Burma is concerned, and I hope

02
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to be able to show this House that the loss in revenue which my amend-
ment may entail is one that will more than come back in another form,
if not in the first year, certainly later on. I propose, therefore, to explain
to the House the type of company which, I think, should be encouraged
in this country. 1 refer to the public trust companies which have been
in existence for many years in Scotland, for instance, and which have
been of enormous service not only to the small investor in Scotland and
England but which have also been of service to the Government at Home.

The method of operation of these trust companies is something on the
following lines. The trust deed lays down that a certain per cent. of
the capital must be invested in trust securities, a certain per cent. must
be invested in mortgages, bonds and preference shares, and only the
balance may be invested in ordinary shares, that more speculative invest-
ment which brings in a larger revenue. It is also sometimes laid down
that of the vearly profits a certain amount must be reinvested.  The
result of this scheme is that an investor who invests in one of these
companies has got his investment spread over a large field. He is in the
same position as the rich man who puts some of his money in Government
paper, some in preference shares and only some in ordinary shares.
Although his stake is a small one he has the same advantage that the
rich man has. He has another advantage. @ He may at the beginning
get no lurger return for his capital than he would if he had invested it
in Government securities, but from the operation of part of the yearly
profits being reinvested. he will naturally be yearly getting a larger return.
In fact, this company is really a saving machine and so this type of
company is a very attractive form of investment to a man of careful habits
who has not got the opportunity of studying the movements of invest-
ments on the Stock Exchange and does not know how to take advantage
of them. I may inform the House that at the present time there have
been an enormcus number of these companies started in America. This
type of investment is becoming very popular over there. And the House
must not forget that sometimes these companies group themselves together—
(I know of a case in which 22 companies have grouped themselves together)—
to reinvest their yearly savings. What do they do? They underwrite
big issues, the issue of a share or bond in which they would like to
invest. They thercfore get those shares or bonds not at the issue price
but at the issue price less the underwriting commission. That is to say,
the small shareholder in these conditions is in exactly the same position
and gets the same advantage as the very large finance house which goes
in for underwriting big issues. In this country this type of public trust
company is entirely non-existent and the reason is, as I have said, because
it is impossible to get the investor to put his money into a concern of
this kind when he is told that the company, before it pays a dividend,
will have to pay an extra 10} per cent. on dividends it may receive from
other companies.

1 would like now to take up the point as to whether the Government
would eventually lose if my amendment were passed. If these companies
were encouraged, the Government would in the first place onlv lose revenue
by that portion of the investment which is invested in shares of other
companies, but 1t would get its full anna in the rupee tax on all the
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investments in Government paper, in mortgages and in debentures, in
other words, in all those investments which have not already paid their
anna, and 1 waintain that the Government in this way would even at
the outset get a revenue which would nt any rate largely make up any
loss which it might make in DBurma at the outset. "There is unother
advantage to Government. We have heard the Honourable the Finance
Member po'nting out that he is forced to issue sterling loans because
he has not been able to find sufficient capital available in this eountry for
his rupee needs. Here we have a potential source of capital, and as has
been found by othar countries, a very valuable potential source, because
it should be remembered that of the amount which has to be reinvested
you have still to reinvest 25 per cent. in trustee securities. It is that
25 per cent. which will be invested in Government securities and thus
be a verv valuable potential source for the Government to tap by the
sale of bonds, and issue of loans. So, from both those points of view.
T submit that not only would this amendment of mine benefit the investor
‘of this country, but it might even hring out investors who for the present
hoard their sagyings in bullion, and it will also be of advantage to the
Government both from the revenue point of view and from the point of
view of a ready market for their future issues. It may be said. who am
1 to put forward these schemes against the wisdom of the Treasury Benches.
T can only say that, if India is so right in this example of her taxation,
it is strange that no other country has imitated her. There have been
<cases where countries have had some form of company-tax, but in no
case that I have come across has that tax had to be paid again simplv
because the shares of one company were held by another company. That
being so, I think that T have the experience of the civilised world on my
side, because surely, if it were to the advantage of a country to get
«xtra revenue in this wav, that source of revenue would not have been
neglected by other countries. and as it has been neglected, I suggest that
it is for very good reasons. I do ask the House to support me in removing
#n obstacle to the financial progress and the development of this country.

Sir, I move.

The Honourable Sir Basil Blackett: Sir. if anything was needed to
convince me that the moving of such an amendment on the Finance Bill
is extraordinarily undesirable, it would be the speech of the Honourable
and gallant Baronet. T would point out to him that the Finance Act has
a life of one year. There is, I believe, at present an important case in
court which has some bearing on this particular provision. We should,
# we introduced this amendment in the Finance Bill of 1928. make a
change in the income-tax law for the vear 1928-29, onlv for that vear,
and we should have the position that this provision does not apply to
any of the existing cases and will not presumably apply to any cases
after the year 1928-29 unless a similar provision is re-enacted in the follow-
ing year. Nobody would know where they are. That is really a verv
important point from the point of view of the tax-payer. He cannot
tell from year to vear what is the law relting to income-tax if it is
rubject to be changed annually in the PFinance Bill. and not changed
for good. but for merelv one vear onlv. That surelv is a point which
should make the Honourable Member pause in pressing his amendment.

. As to the financial -eﬁmt of thia amendment we have no verv definite
information. T am told that it will cost us Something like Rs. 20 lakhs.
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| Sir Basil Blackett.]

The Honourable Member argues that we should get that Rs. 20 lakhs
back, but 1 do nof think that it is any great consolation to a Government
if it taxes some people less by Rs. 20 lakhs than it proposes to tax
to-day, and some part of the Rs. 20 lukhs will be lent to it. The Honour-
able Member’s argument is that it will come to Government as subserip-
tions to loans. One part of his argument is

.

Sir Victor Sassoon: 1 am sorry the Honourable Member has mis-
understood me.

The Honourable Sir Basil Blackett: I have not misunderstood the
Honourable Member. He has two arguments. One is that part of it
will come back as tax and the other is that our loans will be more
successful.

Sir Victor Sassoon: That is an extra advantage.

The Honourable Sir Basil Blackett: The extra advantagt of borrowing
money which we now get as tax is not one that greatly appeals to me.

Another very strong objection to this amendment is this. In an income-
tax Bill which is now before a Select Committee we have been denling
with the problem of preventing evasion of tax by the creation of bogus
holding companies. If anybody can imagine a better means of increasing
that evasion than by introducing an amendment of this sort at this stage,
I shall be very glad to have his suggestions. Obviously if you pass this
amendment vou are greatly increasing the danger of the creation of bogus
holding companies. 1 do not propose to follow the Honourable Member’s
argument any further because I believe that it must appeal to the com-
monsense of this House that. whatever the arguments for and against
this amendment, it is most undesirable that we should introduce it as an

annual provision subject to change next year in the Finance Bill of this
year. '

Mr. President: The question is:

‘““That in clause 5, to sub-clause (2) the following proviso he added :

‘Provided that no company shall be required to pay sﬁper-tax on revenues
received as dividends from ancther company if super-tax has already been
paid by the latter company’.”

The motion was negatived. ’
Mr. President: The question is:
‘“That clause 5 do stand part of the Eill.”

The motion was adopted.

Clause 5 was added to the Bill.

Mr. President: The question is:

“That Schedule I do stand part of the Rill.”
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Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan):
Sir, I move:

*“That in Schadule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1888, for the entries under the head ‘Postcards’ the following bhe substituted :
‘Single Quarter of an anna
Reply ... Half an anna’.

1 know that Mr. Duraiswamy Aiyangar and others who preceded me in the
order of their amendments have not chosen to submit to the House their-
own amendments very probably under the idea that they canmot carry
through this amendment.

Mr. C. Duraiswamy Aiyangar: My Honourable friend is mistaken.
We have given up the question of letters and the question of cards comes:
below.

Pandit Thakur Das Bhargava: I am not despairing whether my amend- -
ments are carried or not; once 1 have tabled themm 1 should not fail
to move them. I do believe that the rates of postage are too high for
the people of India. The question arises whether this department is a
department which should pay for itself. The Honourable Member in
charge of the Postal Department said on the previous occasion that since
the House wanted that the postal employees cshould be given better pros-
pects and pay and as money wal not to be found for this department,
therefore the rates should not be reduced. T said on that occasion in
relation to postcards, and I repeat it again, that so far as this part of
the House is concerned they view this Postal Department from ancther
standpoint. So far as this part of the House is concerned, they regard
it as a nation-building department. They regard it as a department which
will help literacy and spread of education and provide easy means of
communications for Indians.

The Honourable Sir Bhupendra Nath Mitra: Mav T ask which parti-

cular amendment the Honourable Member is moving ?

Pandit Thakur Das Bhargava: I have moved No. 18. But so far as
the question of principle is concerned, there is no difference between this
amendment which relates to posteards and the amendment which relates

to letters. The argument is exactly the same. 1 have moved amendment
No. 18. . . . ..

Mr. President: Order. order. The Honourable Member was called
upon to say whether he moved his amendment No. 15 or not, and withous
saying anything about it he straightawav took up No. 18, thus superseding

Mr. Vidya Sogar Pandya who was very anxious to move his own amend-
ment No. 16. Is that so?

Mr. Vidya Sagar Pandya: Yes, Sir.

Pandit Thakur Das Bhargava: T see the point. I understand that
since the amendment No. 15 relates to letters and No. 18 relates to post-
cards the question arises whether I am giving up my amendment relating
to letters. 1 am ot giving up that.

Mr. President: What does the Honourable Member mean? The
Honourable Member just told the Chair that he was moving No. 18. Does
not that mean that he gives up No. 15?
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Pandit Thakur Das Bhargava: That was a mistake. I propose to
move both the amendments.

Mr. President: How can he move No. 18 when he already has No. 15
down on the paper which he wishes to move.

Pandit Thakur Das Bhargava: I am sorry if by mistake I have moved

No. 18. 1 wish to move No. 15 which comes in point of order first. The
amendment tuns thus:

“That in Schedule I to the Bill, in the proposed first Schedule to the Indian P t
Office Act, 1898, in the entries under the head ‘Letters’ for the words ‘One anna’ :,)l:e
words ‘Half an anna’ be substituted.” :

Now, 8ir, 1 was submitting that the grounds for reduction of postal
rates in respect of postcards are exactly the same as those in relation to
letters. A friend of mine has just questioned this part of my arguments.
1 will first address myself to answering him. If the reduction of postal
rates is moved in this House on the ground that literacy should be en-
.couraged and that this Department is not only a commercial department
.but a nation-building department, then I submit there is absolutely no
reason why those who are in favour of the reduction of postal rates in regard
to postcards should not favour the idea of reducing the rate on letters.

Mr. O. S. Ranga Iyer: ‘‘ Half a loaf.")

Pandit Thakur Das Bhargava: Then, Sir, the reply comes that half
a loaf is better than no loaf. Herein also I would join my friends if the
responsibility of finding the money for providing for this reduction could
be placed on this part of the House. The difficulty is that the Government
will not hear us when we make constructive proposals. The only way in
which the Government wants to baulk this House is that they want to
say that we are in the habit of making destructive criticisms. In fact res-
ponsibility begets responsibility. I should like to see that the cuts made
in this House are not restored by the Government if the Government is
really sincere in wishing this House to make constructive proposals. 1
-also see that more money will have to be provided if the postal rates re-
-garding letters are to be reduced. But at the same time if that responsi-
bility is taken away I do not see any reason why the same ground should
not apply in the case of letters as in the case of postecards. That is my
point. why I move my amendment in respect of letters also.

Now, Bir, it will be said, as was said last vear, that this is a commercial
department. Now if this department is left alone and -the Telegraph
Department is not tacked on to it, then I believe that a proper handling
of this department would make it self-sufficient. If this department has
got any affinity at all, it has got an affinity to the Railway Department
as both of them provide easy communications for the poor people of India.
If this department is separated from the Telegraph Department and it so
happens that the postal part of Sir Bhupendra Nath Mitra is espoused
with Sir George Rainy, then I consider that the legitimate progeny of that
union will be a reduction in the postal rate. There will be no dlﬁicu}ty
whatsoever. and this department will be self-sufficient and this reasoning
would not be allowed to find favour with any person. Now, Sir, it will be
said that the posta] rates are very cheap and you cannot find any other
countrv in which the postal rates are so cheap. The question arises, why
are the postal rates so cheap in Tndia? The sole reason is that you can find
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in India cheap labour and other conditions which enable the postal
authorities to go on with this cheap cost. If that is so, if, because
labour, etc., are cheap in India, you are running thig department cheap,
then I would say that you must have an organic connection between this
department and the people of India. The people of India are poor, and
it follows that thev must have a cheap system of postal rates. (A=
Honourable Member:  ‘* There ought to be free postage.”’) My friend
interrupts me and says that there ought to be free postage. I for.one would
like that consummation (Hear, hear) even to come into existence to-day.
‘On the last occasion we heard Mr. Joshi speak on this point and he sub-
mitted that before bread and water were free, there was no reason why
there should be reduction in postal rates. Now when we claim and sub-
mit that the postal rates should be reduced, we should not be met by an
objection of this nature. This objection has only to be stated to be turned
«down by the House.

An Honourable Member: Why?

Pandit Thakur Dag Bhargava: The question is whether these postal
rates are not too high in India. I would like tc hear the statistics about
any other country in which the postal rates wonld bear the same ratio tc
the earning capacity of the naticnals of that country. It is no use telling
me that in such and such a country the postal rates are dearer than what
obtain in this country. 1 would like to have statistics on this point and
1 am open to conviction. 1f the reduction of postal rates is a condition
precedent to the stoppage of all kinds of progress in this department, I for
one would not vote for the reduction of postal rates. If the argument made
out by the Member in charge of the Postal Department were really correct
that if we reduce these postal rates, then further expansion of the depart-
ment and further improvements in postal services will have to be avoided, I
would rather have expansion and postal improvements than reduction of
rates; but T do not believe that this ig the case. Moreover, as I have just
submitted, there is absolutely no reason why this House will not grant a
subsidy from the general revenues to this Department if a case is made
out for the grant of such subsidv. I do not know of any other argument
which could be advanced on behalf of those who want that the rates should
not be reduced. 1 submitted on the last occasion and T submit to-day
again that all the departments of the Government of India are run from a
certain standpoint, and that standard does not represent the standard of
the poor man. We have just heard about the salt tax and we have been -
hearing in this House very many things which touch the pockets of the
poor. The question is whether in all these matters you would ever take
the standpoint from which the poor man would like to see that you view
this question. In every case we find that that standpoint is not acceptable
to the bureaucracy and the FExecutive Councillors. T hope that they will
think twice before rejecting this demand which is always made every vear
on behalf of the House. I therefore submit, Sir, that the case for reduc-
tion of postal rates is very strong and if the words of the Member in
charge of the Postal Department are to prove true—as he himself stated
two years ago that if we waont proegress, if we want education, then we
must reduce postal rates before providing means of education—if those
words: are to prove true, then he ought at least to be the first person to
welcome an amendment of this kind.



1604 LEGISLATIVE ASSEMBLY. [16TH Mar. 1928.
Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Sir, I beg to
“move the amendment which stands in my name, that:

“In Schedule I to the Bill in the proposed First Schedule to the Indian Post Office
Act, 1898, . . . "

Mr. President: The Honourable Member need not take the trouble
of reading his amendment if it has already been moved.

Mr. Vidya Sagar Pandya: So far as I am concerned, I do not propose
to touch the first 2} tolas of the weight of letters which is charged at the
rate of one anna per 2} tolas. What I am concerned with is only
the rate which is charged on the subsequent 2} tolas of each letter. There
are many anomalies in the posta] rates of the Indian Post Office, but this
is one of the most striking; and it is not my intention to touch the other
anomalies, but only deal with this particular matter. If we turn to the
English rate for inland leiters we find that they charge three half-pennies
for the first two ounces and for everv subsequent two ounces they charge
only a half-penny. while in the case of our letters the first one ounce is
charged at the rate of one anna and everv subsequent ounce is charged
also at the rate of one anna. The result is that whereas a letter in
England is carried at a much cheaper rate, the letter in India is carried
at a much higher rate. As our Finance Member has assured us that our
rupee has been stabilized, I would like to compare these rates according

to the new ratio of our rupee. (An Honourable Member: ‘‘Question.’’)
We find. -. . .

Mr. President: What is the Honourable Member doing?

Mr. Vidya Sagar Pandya: I am trying to show, Sir, that our rate works’

very heavily compared with the English rate for a letter after the first 2}
tolas weight.

Mr, President: I notice that there is some difference between the two
amendments, Nos. 15 and 16. 1 am unable to understand what that differ-
ence is. Will the Honourable Member merely content himself by support-
ing No. 15 or does he wish to move No. 16?

Mr. Vidya Sagar Pandya: I wish to move my amendment No. 16.

Mr. President: What is the difference between Nos. 15 and 16? Will
the Honourable Member explain?

Mr. Vidya Sagar Pandya: The difference is that amendment No. 15
wants reduction in both the entries, i.e., the first and second parts; T want
reduction only in the second entry. No. 15 deals with both the first 2%
tolas as well as the subsequent 2% tolas and T want reduction only for the
subsequent 2} tolas and not for the first 2} tolas. '

Mr. President: The Honourable Member can now go on with his speech.

Mr. Vidya Sagar Pandya: Now, Sir, if we compare the English rates,
we find that in England for 5 tolas they charge 8 pennies and for every
subsequent 2 ounces they charge only a half-penny. That is to say, the
rate for the subsequent 5 tolas is only one-third of the first 2 ounces, whereas
in the case of the Indian rate we have got the same rate hoth for the first
2} tolas as well as the subseaquent 2} tolas. Now. if we compare the rates
and go into the details, we find that. while we have to pay 2 annas for
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carrying 5 tolas, they pay only 16 pies to carry 4 ounces or ten tolas; thus
in the case of our first one anna we pay nearly 50 per cent. more than the
English rate. As we proceed further up we find that, while we carry for
cur 2 annas 5 tolas, they carry practically 15 tolas. Similarly, while for 3
annas our letters carry only 73 tolas. their letters for 26 2/3 pies carry 15
tolas. Proceeding further up, we find that we pay 4 annas for our letters
weighing 10 tolas, they can for the same amount post a letter weighing
35 tolas while their 5} pies carries 5 tolas we have to pay 24 pies for it.
The result is that we practically pay 4} times as much.as the English rate
in the matter of weight bevond the first 2} tolas.

It may be urged in this connection that the English inland rate is
cheaper because the distance which the letter has to travel is not so much.
In the case of India. however, the distance to be travelled is very great.
In that connection I should like to draw the attention of the House to the-
foreign rates for cur letters. We are charged for our letters to the United
Kingdom 2 annag for the first 2} tolas and for subsequent 2} tolas 13 annas.
That is to say, we give a reduction of half an anna for every subsequent 2}
tolas, while we do not allow that reduction in the case of our inland letters.
Similarly. in the case of foreign letters to countries other than the United.
Kingdom, Egypt and other British possessions, we are charged 3 annas for
the first 2} tolas and 1} annas for the subsequent 23} tolas. The result is.
that we allow.a reduction of 1} annas for every subsequent 2} tolas, whereas
we do not allow any reduction in the case of the inland letters. I submit,
Sir, that if we adopt a lower scale for the subsequent 23} tolas. the work of
the Post Office both in the matter of carrying as well as sorting and in
other directions will be minimised and at the same time the cost of carrving
the letter will not increase. Sir, the Honourable the Finance Member in.
his budget speech on page 33 said:

“I am not sure myself whether it will ever be possible to run the Department with-

out a subsidy from the tax-payer at much less than the present postal rates, regard
being had to the index number of the cost of living to-day and the comsequent increase

in the wages bill.”

T think that argument very fallacious. Surely the wages in England are
much higher than those in India, and it should not cost more to carry
letters as it costs in England. - But we find that the rate for every subse-
quent 2 ounces in England is only a half-penny or 5% pies, while we pay
one anna or 12 pies for every subsequent 1 ounce only.

Probably the difficulty in cost is due to the mismanagement of the depart-.
ment. For vou will observe in the same speech the Fimance Member has
said :

““The increased loss has Been brought about mainly by the fact that an additional

sum of 8 lakhs has had to be provided to enable the hook value of a large volume of
surplus, obsolete and overvalued stores to be written down to their current values.’

The Honourable Sir Bhupendra Nath Mitra: May I point out that that-
remark applies to the revised estimate and has mothing to do with the
Budget?

Mr. Vidya Sagar Pandya: However, similar mismanagement has cost
the tax-paver a large amount of maney in writing off this overvalued and
obsolete stores in the past. The result is that with such mismanagement
it is difficult to reduce postal rates in this countrv, and if the department
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[Mr. Vidya Sagar Pandya.]

were better managed we could easily have had a better rate of postal
-charges if the department had worked on the right lines.

Mr. K. Ahmed: Appoint postmen in extra post offices in the villages.

Mr., Vidya Sagar Pandya: Now it will be urged that a sacrifice of } anna
in every subsequent 2} tolas will involve a great deal of financial sacrifice.
I have not been able to get from the department the exact amount of loss
it would involve, but.T think if extra facilities were given it would lead to
‘more letters being posted. and any deficit on that score will to a great
extent be covered by the facilities now granted. It is just possible that
the Postal Departinent cannot work on a commercial basis and, as has been
suggested, the rate-paver will have to give a regular subsidy to maintain
the Post Office. It is better that from other sources of income frem the
Government of India a subsidy is given, and if a tax is levied in other
proper directions this loss can be easily recovered. and the reduction in
postal rates will be a great help to the general public.

Mr. MukhtarSingh : Sir, 1 beg to move:

“That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
“Office Act, 1898, in the entries under the head ‘Letters’ for the words ‘One anna’ the
words ‘Three quarters of an anna’ he substituted.”

Sir, my condition is the condition of a drowning man who wants to catch
at a straw. If the amendments that have been moved fail. then in order
‘to square up the bargain I propose that instead of reducing it to half an
anna, i.e., by 50 per cent., let it be reduced by only 25 per cent. That is
not a great hardship on the Exchequer, but at the same time it will relieve
considerably the poor. That shows how strong is the feeling on this point.
"The increase in the postal rates was only a temporary measure and when we
‘have reached normal days it is but fair that we should revert to the old
‘postal rates. With these words, Sir, I move my motion.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries and
Labour): Sir. I find it somewhat difficult to find out from the speeches of
‘the three speakers who have spoken on certain motions which are not
wholly allied to one another, what they are really driving at. Pandit
"Thakur Das Bhargava, who moved the first of these amendments, wanted to
establish the principle that the Postal and Telegraph Department should
‘be run as a sort of benevolent institution. That principle has definitely
been opposed in the past by various Honourable Members opposite. T have
quoted from their speeches on various occasions in the past; and the
correct principle is so well understood, so far as I am aware, that it is
hardly necessarv for me to dwell on the point at any great length. I shall
read only a small extract from a speech of one of the Honourable Members

opposite in this House as early as the 18th March, 1921. This is what the
‘Honourable Member said :

“I should be the last person to make the Postal and Telegraph Department run
‘as a charitable institution or as an institution intended for the benefit of the public
at large. T see no reason whatever why, if I have to send my letter by post for my
own convenience or the convenience of the addressee, somebody else, some other
Honourable Member, should contribute his quota to the cost of the carriage of that
letter. It is my work and I must pay for it.”

In fact. that brings out clearly the object of this department. The depart-

ment exists to render certain services to the public and it nays for the
cost of those services out of the fees which it levies for these various

P L



THE INDIAN FINANCE BILL. 1607

Mr. K. Ahmed: But you do not appoint postinen to deliver letters; at
the same time you take half an anna and one anna for your card and letter.

The Honourable 8ir Bhupendra Nath Mitra: I am glad of the interrup-
tion which my Honourable friend. Mr. Kabeeruddin Ahmed made. 1 shall
come to that pretty soon. My friend, J’andit Thakur Das Bhargava, argued,
1 think, that this Postal Department should be utilised as a means of
disseminating education, and he quoted me as supporting some such pro-
position in the pust. I have no recollection at all of having ever supported
or subscribed to that wholly unsound proposition. I think I eaid on one
occasion that the opening of a post office should followi the spread of educa-
tion. Take, for example, a particular village; if the men there are wholly
illiterate, there is no use our opening a post office there. When literacy has
grown in that village, then it may be unecessary to open a post office in that
particular village. So far as I am aware, in no country in the world is
the function of the Post Office different from what I have set it out to be,
namely, that the Postal and Telegraph Department undertakes certain
services and it levies certain rates the aggregate vield of which pays for
those services. As a matter of fact, in many countries in the world—take-
England in particular—it is the policy of the Government to make a profit
out of that department; and in England, I believe, the profit at the present
moment amounts” to a8 much as six million pounds or over, and still the
Government there does not think that it is essential to reduce the postal
rates. In India we have adopted this definite principle at least in recent
vears that the rates for the various services should be so adjusted that
the revenue earned by the department as a whole from these various fees
or rates should equal the expenses of the department. We consider that
if the department does manage to secure more income from these various
fees than is required to meet the expenses, the first charge on the surplus
revenue is the development of the department and its maintenance in a
proper state of efficiency. And here I shall turn to my friend Mr. K.
Ahmed. In pursuvance of this policy we have been trving our best to
open every vear a larger number of post offices mostly in rural areas than
it has ever been possible for us to do in the past. I shall give certain’
figures. In the nine vears ending 1924-25. we opened 780 new post offices.
In the vear 1925-26, we opened 556 new post offices; in the vear 1926-27.
we opened 863 new post offices; and in the current year 1927-28, in eleven
months, we have opened 946 new post offices, and I am pretty sure that
before the year is over, the number of new post offices opened will exceed
one thousand.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Is it not a fact, Sir, that during the last two
years I have béen trying to get a combined post and telegraph office at
Topi for a rural area having a population of not less than 20,000 souls
and have failed to get it.

The Honourable Sir Bhupendra Nath Mitra: I am sorry. Sir, I have no
knowledge of the specific case which the Honourable Member mentions. If
he will let me know the facts of that case I shall try my best to help him.
T think my friend Mr. Ram Narayan Singh last year suggested to me that
we might open some new post offices in his part of the country. T asked
him to let me have a statement indicating the places where he wanted to
have those post offices opened and also some infcrmation ;



1608 LEGISLATIVE ASSEMBLY, [16TH Mar. 1928.

Mr. K. Ahmed (Rajchahi Division: Muhammadan Rural): But my
«compluiut was that vou do not deliver letters to addressees and they have
A0 come to the pest offices for them, as there is no postman at all.

The Honourable Sir Bhupendra Nath Mitra: Please wait. I would have
.dealt with Mr. Ahmed’s complaint but for the interruption of my friend
Sir Abdul Qaiyum. Now, after a vear’s interval my friend Mr. Ram
Narayan Singh sent me only two days ago a stetement, and if he now
stands up and says that new post offices have not been opened in his part
-of the country, well, the fault is not mine.

Nawab Sir Sahibzada Abdul Qaiyum: I got a letter from the
Director General for the Punjab Postmaster General and there was some
correspondence about it, but the final reply was that there was ro
specific reason for opening the cffice as there was no official correspondence.

The Honourable Sir Bhupendra Nath Mitra: I could not possibly discuss
‘here the case of individual stations. If my Honourable friend Wiﬁ let me
-have particulars of the case which he refers to, I ghall certainly look into
-the matter.

My friend Mr. Kabeeruddin Ahmed's complaint was that there may
"be post offices in rural areas but we have not got an adequate number of
,postmen there.

Mr, K. Ahmed: Not even one.

The Honourable Sir Bhupendra Nath Mitra: That is precisely the
-reason why we want mcre money to maintain the services in a state of
efficiency and that is why we cannot afford to reduce the postal rates.
Having opened a new post office we will have to staff it gradually with
.an adequate number of postmen and postal subordinates cf all classes,
as money can be made available for the purpose. I think I have several
times explained on the floor of this House that the rural post office, when
first opened, does not pay its way. Therefcre, at that stage we have to
put in there the minimum staff. It is the experimental stage. As the
‘business grows, we put in more men into that post office.

Mr. K. Ahmed: But you charge that half an anna and one anna all
‘the same on postcards and letters.

The Honourable Sir Bhupeidra Nath Mitra: That money is required to
maintain the department in a state of efficiency to develop it. Our policy
is to make maintenance in a state of efficiency and development the first
charze on any available funds. Development and maintenance in a state
of efficiency include three items, firstly, opening of more post offices in
rural areas, secondly, addition to the staff, and thirdly, a reasonable
improvement of the service conditions of the men. That improvement I
consider to be of s-me importance, because, if the men are wholly discon-
tented, if they feel they are overworked, if they feel that they are being
underpaid, naturally it reacts on the efficiency of the service.

Mr. K. Ahmed: You have enough profit from the Pcstal Department,
‘but do not mix it up with the Telegraphs and the Radio.

The Honourable Sir Bhupendra Nath Mitra: I think I have now dis-
posed of the point raised by my friend Pandit Thakur Das Bhargava that
this department must be run as a charitable institution and that it should
-disseminate education among the public and for that purpose a subsidy
should be given to it. T shculd like to point out to him that the specific
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proposal made by him about reducing the letter rate by 50 per cent. would
veost something like Rs. 1,70,00,000. 1 would suggest to him that the
money if available might be spent much better in directly fostering educa-
tion than in indirectly disseminating educaticn through cheap postul rates.

1 shall next twrn to my friend Mr. Vidya Sagar Pandya and 1 confess
I am somewhat surprised that he should have made his proposal. A
similar proposal was brought forward by Government in this very House
in the year 1921 and it was turned dcwn—perhaps rightly—apparently
because the House did not want to show greater favour to the rich man
who can pay than it was possible for it to show to the pocr man; and in
‘the other House, which is probably composed largely of capitalists, that
reascn was definitely given by some Members who did not support that
proposal. The visible cost of my friend Mr. -Vidya Sagar Pandya’s proposal
would be something in the neighbourhood of Rs. 20 lakhs but that ig only
the visible ccst. 1 am pretty sure from various arguments which my
friend put forward in the course of his speech that the effect of the pro-
posal will be much wider, though I am not sure that my friend has that
ulterior object in view. At the present moment a letter weighing 2§
tolas has to pay one anna. If that letter weighs 5 tolas it has got to
pay 2 annas. My friend said that if you reduce the second rate to half
an anna, it would mean that a letter weighing 5 tolas would be carried at
1} annas and he said that that would not lead to any increased cost. He
apparently meant that a person who wanted to send two letters each of 2}
tolas, say, from Calcutta to Bombay, would put the two into one cover
-and thereby pay one and a half annas instead of two annas. If that is so,
if the effect of his proposal is that, and I quite agree that it may lead to
-abuse of that sort, I cannot say what the loss in revenue would be. Any-
‘how I am not prepared to accept the proposal, I have not got any money
to spare for the purpose. Its acceptance would, therefore, result in the
grant of a subsidy to the Posta] and Telegraph Department from the
general tax-payer, and on principle I am opposed to that proposition. As
T explained last year, once this Hcuse establishes that principle, it may
say good-bye to all development in the department. It may say good-bye
to all schemes for the improvement of the prospects and conditions of
service of the low-paid subordinates in the department. It may say gocd-bye
to all cur efforts not to contdnue the process of sweating the staff. I
am therefore strongly opposed to any such idea. I think I said last year
that I am not aware of any country in the world where such a subsidy
is paid. I know that Mr. Neogy pointed out that in the United States
of America they paid what is undoubtedly a subsidy from the general
tax-payer to the postal services. But I explained to him the reascns why
that subsidy was paid. It is not really a subsidy; it is payment for ser-
vices rendered by the post office to the State and to Members of the Legis-
latures for those services without any payment being made through the
usual channe)] cf postage stamp.

Incidentally a question has been raised why we should mix up the
Pcstal and the Telegraph Departments, and why we should not devote any
surplus which may be obtained on the postal side of the com-
bined department to a reduction of postal rates and let the Tele-
gravh Devnartment be subsidised by the general tax-payer. I think I
explained last year very fully why these various services should be looked
upon as one combined whole, and I do not prcpose again to dwell on that
particular point. But assuming that there was any substance in the
‘argument of my Honourable friend, Mr. Thakur Das Bhargava, in that
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connection, or in the suggestion made by my Honourable friend, Mr.
Kabeeruddin Ahmed, I would ask them to turn to the figures of the
Budget estimate. According to these figures, the net profit in the post
office branch of the department in 1928-29 will amcunt to only about Rs. 7}
lakhs. 1 wonder how from that I am going to meet the large loss of about
Rs. 13 crores which the proposals «f my Honourable friend, Mr. Thakur
Das Bhargava, will involve. The estimated loss on the wcrking of the tele-
graph branch of the department including the radios is only about Rs. 11 lakhs
in 1928-29. I am pretty sure that when we have succeeded in splitting
up the receipts and charges under telegraphs and radios, we shall find
that nearly the while of that loss is in conmection with radios. On the
telephone side now, for the first time, we expect a profit of Rs. 4 lakhs,
so that that branch c¢f the departmment will pretty soon pay its way.
There was an alternative suggestion, I believe, by my friend Mr. Mukhtar
Singh who said that if we could not get the letter rate reduced to half
an anna, he would like to have it reduced to three quarters of an anna.
That, Sir, would be open to all the objection to which I have already
referred, the only advantage from his point cf view being that the loss
would amount to 85 lakhs of rupees instead of 1 crore and 70 lakhs.

Sir, T would ask my Honourable friends oppcsite not to pursue any of
the motions in regard to the reduction of the postal rates. I am very
definite that we cannot afford these reductions if we are to treat our staff
decently. I know that many of my friends opposite have a strong feeling
that we should be fair to the staff. They hold in the same way as I do
that the staff deserve to be fairly treated and I think in fairness to the
staff this House ought to abandon—at any rate this year and it may be
for some time to come—any attempts to reduce these postal rates. In
this matter people who pay these pcstal rates are in the position of em-
plovers of these subordinates on comparatively low rates of pay. I think
it is well recognised now that employers must be progressive and must
pay more attenticn to the welfare of their employees. I submit, Sir, that
this House ought to look at the matter from that point of view and before
trying to get higher dividends from these services lock more to the
interests of the staff. My Honourable friend the Finance Member has in
his budget speech admitted that aspect of\yhe case and it took me some
time to persuade the hard-hearted Finance Member to accept that position. I
hope this House will not take any action which will weaken my position
and may make his successor take a different view of the matter altogether

Sir Purshotamdas Thakurdas: I rise to support the amendment of Mr.
Vidya Sagar Pandya. I remember the Honourable Member in charge
feeling surprised at Mr. Vidva Sagar Pandya’s amendment. I wonder if
my Honourable friend will misunderstand me if I say that to-day he has
excelled himself and made a speech which I think requires to be examined
in every one of the aspects of his defence. He reminded the House that
the British Post Office showed a profit of 6 million pounds a year. May
I ask whether the British Post Office keep their accounts on the same basis
as the Honcurable Member’s department ‘does?

The Honourable Sir Bhupendra Nath MMra: It is the profit on the
basis of pro forma commercial accounts. '

Sir Purshotamdag Thakurdas: May I further inquire whether the British
Post Office had its capital works built out of revenue ag the Indian postal
capital works were built? Sir, thig is due, I know, to what is called the
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commercialisation f the Postal Department’s accounts. Till almost 1922
all the capital work of the Post Office was paid for by the revenues of
India.

The Honourable Sir Bhupendra Nath Mitra: No, Sir,

Sir Purshotamdas Thakurdas: I am speaking subject to correcticn as
I have not got my reference books with me, but most of it was paid by
the revenue part of the tax-payers’ money. When the commercialisation
was taken up all this was lcoked upon as capital invested and interest is
being charged to the Post Office. The Honourable Member referred to
the suggestion that a subsidy may be paid to the Postal Department.
What we are anxious abcut ig that no department of the Government of
India, not even the Finance Department, should profiteer at the expense
of the Postal Department. Sir Bhupendra Nath Mitra hag excelled him-
self to-day and this is how I justify . . . . .

The Honourable Sir Bhupendra Nath Mitra: May I point out to the
Hcnourable Member, as I pointed out last year, that most of the interest
is charged to the telegraph branch of the Department and not to itg postal
branch.

Sir Purshotamdas Thakurdas: And the accounts of the two are amal-

gamated.
The Honourable Sir Bhupendra Nath Mitra: The accounts as regards
profit and loss are kept separate. -

Sir Purshotamdas Thakurdas: And the loss or profit is finally amalgamat-
“ed. Now, Sir, in running down Mr. Vidya Sagar Pandya the Honourable
Member had to call in the usual bogey of capitalists and ‘poor classes, the one
thing which T should have thought Members on that Bench at least would
have avoided. I have no hesitation in standing up to-day before this
House and saying that the Honourable Member’s outlook on the whole
question is wrong. It is not a question of defending the capitalist at all.
You are taking more to-dav from the public who use the Indian Postal
Department in a certain direction than vou did in the past. Does it
/ matter if the upper or better off classes use your department more? Do
vou mean to tell me that you are entitled to profiteer from any class?
The Honourable Mr. Vidya Sagar Pandva has quoted figures which go con-
clusivelv to show that vou are charging more in several directions, as he
has pointed out in his amendment, than is the case in Great Britain. 8ir,
the one boast of the Postal Department of the Government of India was
that it was the cheapest postal service in the world. That borst has ceased
to bes Our complaint to-day is that the postal service in some directions is
dearer even than in the United Kingdom. To call to vour aid, therefore, the
capitalist and the labour bogey, to call to your aid the postal clerk and
. try to prejudice this Assembly. is not an attempt which can be considered
worthy of any Member on the opposite Benches. Meet the case by argu-
ment; do not trv to defeat it by prejudice. I venture to congratulate my
friend Mr. Vidya Sagar Pandya on his amendment. Y only hope, Sir,
that Sir Bhupendra Nath Mitra will not repeat the effort.

Coming. Sir, to the main point, the question is, are you charging the
public who use the Postal Department in India a higher rate than what
the public in England pay or not? That is the whole question, and I
submit that my. friend has made out a very strong zame. When you are
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asked to reduce the postcard rate you say it will mean a reduction of a

crore and a half. When you are asked to meet us in certain other direc-

tions where your charges are distinctly unfair, you try to prejudice the

case. Is this the way of meeting our arguments regarding our grievances ?

Why do you want to call to your assistance the sweated posta]l employees?
I am quite sure that Mr. Vidya Sagar Pandya will withdraw hig amend-

ment if the Honourable Member says that he will devote the whole of
that extra income to the betterment of the postal employee. Is he pre-

pared to get up and say that? What is the good of asking this House
to vote against the amendment on mere prejudice? Is the

Honourable Member prepared to say that what he takes

from the people who use the heavier letter he will put

on cne side and at the end of two, three or five years consider a reduction

of the postcard rates? No, Sir. The policy of the Postal Department .
unfortunately has been, ‘‘ let me take from you all that I can so that I

may pass it on to the Finance Department '’

Mr. K. Ahmed: Then you have more strength behind you.

Sir Purshotamdas Thakurdas: If you came behind me Mr. Kabeeruddin
Ahmed I would have greater strength. I fully realize the Honourable
Member’s great handicap. He agreed to an arrangement with the Financé
Department. He is now trving to defend it. That is the trouble. In
trying to defend it we may even tolerate him, but let him not try to mis-
consfrue our grievances when they are brought befcre the House. If he
feels that he has not got the surplus money in his Budget, let him frankly
say so. We perceive many weak points in the Government of India’s:
Budget, and we know that his is one of them. But to call to your assist-
ance irrelevant factors is not a thing by which you improve your defence.

Now I wish to submit one instance of what I have in mind. Only this
morning I received a letter from Bombay—and I will with your permission
quote a part of that letter. It is from a well-known firm of book-sellers
in Bombay shcwing how the charges of the Postal Department have been
dcubled during the last seven years to the great handicap and to the great
drawback of the spread of education or literacy. The letter says: '

“From our experience of the last few years we beg to point out that the present
heavy postage rates have most adversely affected the book trade which already suffers
from a terrible depression. Besides, i’ serves as a heavy tax on the already over-taxed
population of the land, particularly on those connected with education. We may
mention that a small book of say 8 annas in value—

—and, Sir, these book-sellers deal mostly in vernacular booke—
“if ordered by V. P. P. costs as under in the old days”

—1I understand by old days they mean before the war—

‘8 annas value of book, one anna value-payable fee, one anna postage on one-half -
pound, total 10 annas, whereas under the present rates the same book costs as under :

8 annas value of the book, 2 annas registration (now compulsory), two annas V. P..
Fee (now raised), two annas postage on half a pound (now double), total 1} annas.”

An Honourable Member: shame!
Pandit Thakur Dag Bhargava: There is yet a difference of two annas.

- Sir Purshotamias Thakurdas: I am glad my informants have under-
stated their case gnd not overstated it and the Postal Department
come up and tell us that even those who have to send heavier letters

.
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should not raise their voice in this House. I submit the time is past
when the Postal Department can avoid looking into the ‘great necessity
of reducing their rates at least in directions like these. Sir, the amend-
ment of Mr. Pandya amounts only to this,—do not make this dearer
than what it is in England to-day. Does the Honourable Member
contend that we can afford in any direction higher postal rates than in
England? Does he contend that the commercial community here can
afford to pay and should be charged more than the commercial com-
munity in England pay? And in fact what is the justification for plead-
ing that even the commercial classes should pay morg? If the Honour-
able Member in charge of the Department says he is prepared to give
this amount to the postal employees, I am sure Mr. Vidya Sagar Pandys
will withdraw his amendment.

. Mr. Vidya Sagar Pandya: I will.

Sir Purshotamdas Thakurdas: My friend says he will. If he does
not . .. ..

The Honourable Sir Bhupendra NMath Mitra: May I ask my Honour-
able friend what he wants me to give to the postal employees?

Sir Purshotamdas Thakurdas: Just what you said you may have to
give them. Why did you call the postal employees to your assistance
m this matter? Where was the question of the postal employees? My
friend Mr. Vidya Sagar Pandya gave figures and showed that you are
charging higher rates in India than in England. Where does the ques-
tion of the employee come in? Why did you call him to your assist-
ance? I wonder whether you will ask them to stay and have lunch
with you. Give them the lakhs that you get out of this unjustified
charge. Sir, the Honourable Member need not have tried to prejudice
Mr. Pandya’s case ic the manner he sought to.

Sir Darcy Lindsay (Bengal: European): Sir, if I understood my Hon-
vurable friend Sir Purshotamdas Thakurdas, he stated that the rates of
rostage in England were lower than they were in India.

Sir Purshotamdas Thakurdas: May I correct the Honourable Member?

Mr. Vidya Sagar Pandya gave figures and showed that they worked out

to a lower rate than the rate that iv being charged here and hence his
amendment.

Sir Darcy Lindsay: I understood Mr. Vidya Sagar Pandya to state
that the rates in England for the second ounce were lower than for the
second 2} tolas in India, which is & very different statement to what my
Honourable friend has given to the House. My Honourable friend most
distinctly stated that the rates in England were lower than the rates in
India. T refute thay ‘entirely. As everybody in this House knows the
rates of postage in England are one and a half penny for an ounce.

Sir Purshotamdas Thakurdas: Will the Honourable Member allow
me to interrupt him? What I said was ‘‘in the direction in which Mr.
Vidya Sagar Pandys wishes to make his amendment the rates here are

z];fhﬁl:' at present than in England on the subsequent one and a half
as.

2
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Mr. Vidya Sagar Pandya: In England for 5§ pies they carry 2

-ounces. -
Mr. President: Order, order.

Sir Darcy Lindsay: I am very glad that my Honourable friend Sir
Purshotamdas Thakurdas has now made the position a little more clear
to the House than was the position when he spoke.

Sir Purshotamdas Thakurdas: It was clear.
Sir Darcy Lindsay: It was not at all clear.

Sir Purshotamdas Thakurdas: I am very sorry for my friend. Other
Members say it was clear.

Sir Darcy Lindsay: Then we come down to this position that the
House is asked to reduce the rate °f postage in India for the second 2}
tolas and subsequent 2} tolas, because the rate in England for the
second and subsequent ounces is much less than the rate in India. I
cannot quite see the force of this argument. The Honourable Member in
charge has pointed out, any such reduction would be beneficial to the
more wealthy and not assist the poor man in any degree at all.

Sir Purshotamdas Thakurdas: Help the poor man then. Devise
something which will help the poor man.

Sir Darcy Lindsay: I was only discussing this amendment put forward
and on which the Honourable Member spoke.

Sir Purshotamdas Thakurdas: I hope the Honourable Member heard
me through. (At this stage an Honourable Member from the Official
Benches called out: ‘‘Order, order.”) What is the matter about ‘‘Order.
order’’? It is the Honourable the President alone who can call me to
order.

Mr. Preside_nt: Order, order.

Sir Purshotamdas Thakurdas: Sir, I obey. (The Honourable Member
sat down.)

Sir Darcy Lindsay: The question before the House is as to whether
we should reduce the postal charge for these additional 2} tolas. It has
' been pointed out by Sir Bhupendra Nath Mitra that if any such reduec-
tion was made, therz would be a lcss to the revenue of possibly Rs. 20
lakhs. Now, Sir, that is a very serious sum to lose in revenue, when all
the money that the Post Office can get is required for extending the
system and paying higher wages to the men and giving the men housing
accommodation and various other improvements of that nature. I, as
a member of the Standing Finance Committee, had before me recently &
scheme for a considerable improvement of pay and conditions of the
postal employees and I am very glad indeed that it was accepted by all
the members of the Committee and has been accepted by this House in
passing the particular item in the Budget. Any improvement in that
direction must be welcome to all Members of this House. But 1 am,
indeed, surprised that my friend Sir Purshotamdas Thakurdas should
support what 1 consider to be a very minor matter, namelv, the reduc-

tion of the rate in the case of the second 2} tolas, when we know that it
e
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might jeopardise the improvement of the conditions of the employe:s and
also the expansion »f the whole Postal Department.

Another matter that my Honourable friend Sir Purshotamdas Thakur--
das took up was the question of the interest charges. He made various
charges against the Finance Department which, I must admit, I could
not follow. How the Finance Department were benefiting at the expense
of the Postal Department and the Telegraph Department is beypnd my
comprehension, my head is not very clear as to his figures. This ques-
tion of interest charges is one in which I was particularly interested A
few years ago when it was charged up to the Post Office only. 1 think
the amount was something like 60 lakhs and at a later stage, when the
figures were more closely gone into, the total was reduced, I believe, to-
nearly 45 lakhs or somewhere about that figure. The bulk of this amount
was debited to the Telegraph Department and the Postal Department
were charged only about 10 or 15 lakhs. So, 1 do not think very much
can be made by my Honourable friend of that point. I appeal to the
House on behalf of the Postal Department not to accept this amendment
to reduce the charge on the postage for any weight over the 2} tolas.

Mr. H. G. Cocke (Bombay: Européan): Sir, 1 desire to add only a
few words n connection with some of the remarks made by my Honour-
able friend from Bomnbay (Sir Purshotamdas Thakurdas). 1 am surpris-
ed to find him supporting a reduction of this nature because obviousl:
it is a reducton which does not really help the masses in the same way
as other reductions would.

Sir Purshotamdas Thakurdas: Help the masses, I agree.

Mr. H. G. Oocke: I posted myself just now a letter on which I had
to alltix stamps worth 2 annas and if this amendment is passed I should:
only have to put stamps worth 1} annas on a similar letter in the future.
But the ordinary man in this countryv does not post letters of over 2§
tolas and therefore we are really dealing with a matter which affects
the businessmen very much more than the people throughout the length
and breadth of the land.- Therefore, I hope, although personally I should
benefit and business people would benefit, this matter will not be pressed
any further. My friend Sir Purshotamdas Thakurdas in 'his attack on
the Government Benches rather got confused on several points which
have already been referred to by my Honourable friend in front (Sir
Darcy Lindsay). He got very confused on the subject of the Post Office
accounts. 1 have got here the annual report for 1925.26. 1 am sorry
I have not got the report for 1926-27 but that is the fault of the depart-
ment. For some reason or other they take a vear to get this book
published. The report for 1925-26 was signed by Sir Ganen Roy on the
25th March 1927, so he took a year to get that report ready. Why the
report cannot be produced in three or four months I should very much
like to know. Tt is true there are very elaborate statistics given as to
the number of packages posted, newspapers. parcels, ete.. but surely
that could be reported upon within three months. Had that been done
I should now have had the figures for a vear later than I have.

Now with regard to the profits of the three departments over which
Sir Purshotamdns Thakurdas rather got confused I would point out that
for the year ending 81st Maroh. 1926, the Postal Department profits wers
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nearly 49 lakhs after interest on capital of 6 lakhs had been charged, and
as regards the Telegraph Department the losses were ncarly 7 lakhs
after 84 lakhs of interest on capital was charged. I am not quite clean
what point the Honourable Member tried to make. He said that in the
past the postal capital expenditure had been made out of revenue, which
is perfectly true. Had this expenditure been made cut of capital. and
more debt incurred, the result would have been to increase the interest
-and reduce the profits. He seemed to me to argue the other way. In
any case, Sir Purshotamdas ie a business man and he and the House
have now recognised that the principle has been approved that the Postal
Department ought to be run on business lines and that its small profits ought
not to be given away in postal reductions to the extent of producing a
deficit. The amount available for last year was very small and there
was the delayed promise to the postal staff to do something for them,
and therefore I think this House would be quite wrong to attempt to
upset the rates this year. Whether in the future it will be possible to
have minor adjustments in rates I don’t know, bearing in mind that we
have to run the department at a small profit. It is quite possible that
there may be minor adjustments, but I doubt if we can ever expect to
get back to half the rates that now exist.

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): Sir, I have got great sympathy for the Honourable
Sir Bhupendra Nath Mitra, if he has been entrapped by the Finance
Department as pointed out by, Sir Purshotamdas Thakurdas. But all the
same he ought to be prepared for a big storm if he does not carry out
the wishes of the House in this direction. It seems to me that the case
is so strong in favour of reduction that although some of us will not like
to do anything at this stage which might cause disturbance in the Budget,
he ought to know that unless he did something effectively in the next
Budget he will have to be prepared to face greater troubles from this
side of the House.

Two alternatives have been put before the House by Sir Bhupendra.
He eays the money at his disposal is limited ; either improve the services
or reduce the price of letters and postcards. Slr Purshotamdas has thrown
a challenge to Sir Bhupendra Nath and if he gave Sir Purshotamdas
a definite promfse that he would be prepared to spend all this money for
the improvement of the services Sir Purshotamdas would persuade our
friend Mr. Pandya to withdraw his motion. I am very sorry, Sir, that
this challenge has not been accepted by Sir Bhupendra Nath. What
seems to me to be a very great hardship is this that while in England
vou cculd send 5 tolas of weight for 4d., in India you have to pav about
1 anna for 2} tolas. This seems to me to be rather too high a rate.
I do not see any reason why in India we should bave higher rates for
postal charges as compared with England.

Sir, it may also be argued from our point of view that even the
reduction of postal charges may bring in more revenue.  When the
Honourable the Commerce Member introduced his Railway Budget he
remarked, in support of the reduction of railway charges in various direc-
tions, that he expected that these reductions may stimulate more traffie
and thus eventuaily may not cause any loss to the Railways. 1 think, Sir,
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probably the same argument may be applied in favour of the reducticn
of postal charges too. I do not want that the Postal Department should
be run at a loss, but at the same time I do not think it is fair to the
‘tax-payer that the other departments—Telegraph, Radio and so many
other things—should be fed at the cost of Posts. After all, it should not
be forgotten that it ‘is the Postal Department which is more util'sed by
poor people, while the other departments, Telegraphs, etc., are utilised
more by richer men. Therefore, it would be most unfair if these rich
men’s departments, Telephones, etc., were fed at the cost of the Postal
Department which is a poor man’s department. I would therefore urge
upon Sir Bhupendra Nath Mitra to consider this matter very seriously;
and although I for one would not like to do anything at this stage which
may disturb the Budget. I hope however that Sir Bhupendra Nath would
consider this matter verv seriously and try to carry out the desires of
1his House in the next Budget.

The Honourable Sir Basil Blackett: Sir, I do not wish to intervene at
.any length. A challenge has been thrown out which I think is fairly
“simple to answer. The Government have stated and state it again that

they do not desire tc make any profits on the working of the combined
Postal and Telegraph Departments. If they make any profit or if they
have a prospect of making any profit, they will devote those profits either
to a reduction of rates or to an improvement of facilities or it may he
to an improvewment in the conditions of service of the men, though I am
inclined to say that so long as the men are not reasonably paid there are
no profits. But 1 answer the challenge perfectly definitely, that the
Finance Department have no desire to appropriate the profits earned by
the T'ost Office tc general revenues in relief of other taxation, in the same
way as they have no intention of running the department at a loss out
of a subsidv from the general tax-pgyer.

Now we have before us three amendments. The simple answer to
all of them, without entering into any details, is the one which Sir
Purshotamdas Thakurdas himself quite rightly gave that it cannot be
done this year either out of the profits of the Post Office or out of the
provision in the Budget without creating both a deficit in the Budget
and a deficit in the postal position involving a subsidy upon the tax-payer.
I do not want to argue in particular Mr, Vidya Sagar Pandya’s amend-
ment. My friend. Sir Bhupendra Nath Mitra, quite rightly pointed out
that this proposal which is now made by Pandit' Thakur Das Bhargava
was definitely made by the Government in 1921 and was definitely dis-
agreed to by this House on the ground given by the Honourable Sir
Bhupendra Nath Mitra. He did not state that it was his own ground;
at any rate he stated that it was a ground on which the House definitely
rejected the proposal at the time.

Sir Purshotamdag Thakurdas: Was that when the Government doubled
the postcard and the letter?

The Honourable Sir Basil Blackett: Ii was at that time.
Sir Purshotamdas Thakurdas: Naturally.

- The Honourable Sir Basil Blackett: It was at that time. But I also
agree with what I believe to be at the back of Mr. Birla’s mind and
also the mind of Sir Purshotamdas Thakurdas: it is a question whether
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you should reduce the rates when you come to the upper wéights above
2} tolas, whether vou should have a reduction of those rates or not—not
cn the ground whether it benefits this or that class—because any. practicable
reduction of rates must be beneficial as a whole. (Sir Purshotamdas
Thakurdas: ‘‘Hear. hear’’.) It should be judged on the point made by
Mr. Birla, whether the traffic will bear it. If the traffic will bear it,
I think it should be done without reference to the fact that it happens
that the concession vou make benefits perhaps the richer men, even if
vou cannot at the same time make a concession which benefits the man
who is the vast majority of the people, who pays only the lowest postage
P on the smallest weight. That question will. T am quite sure,

: be considered on its merits with reference to the position at
some future date. But at the present moment, as is recognised by this
House, we are not in a position to agree to any reduction in the rates
this vear and that partly for the reason that we have appropriated all
potential surplus to long delayed improvements in the condition of the
workers which we have not hitherte been able to do, because we have
not had a surplus.

Mr. President: The question is:

““That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, in the entries under the head ‘Letters’ f8 the words ‘One anna’ the
words ‘Half an anna’ be substituted.”

The motion was negatived.
Mr. President: The question is:

“That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, in the entries under tha head ‘Letters’ for the words ‘One anna’ the
words ‘Three quarters of an anna’ be substituted.”

The motion was negatived. .
Mr. President: The question is:

“That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, in the second entry under the head ‘Letters’ for the words ‘One anna”
the words ‘Half an anna’ be substituted.’”’ ‘

The motion was negatived.

Pandit Thakurdas Bhargava: Sir, I move:

““That in Schedule I to the Bill in the proposed First Schedule to the Indian Post

Oﬂ‘ic; Act, 1898, for the entries under the head ‘Postcards’ the following be substi-
tuted :

‘Single Quarter of an anna.
Reply Half an anna’.”

Sir, I submitted to the House some of my reasons for this amend-
ment when I moved my amendment No. 15, and I do not therefore wisk
to repeat them now. I then said that some of the reasong were com-
mon to the two amendments, but in some respects the case of the post-
card stands on quite a different footing from that of the letters. In the
oase of postcards, we know that they are used mainly by the poor people.
In the case of letters, it may be that the poor people also take advantage
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of that means of communication, but in the case of postcards, one would,
expect that a greater number of ‘them are used by the poor people in this
ecountry.

Now, Bir, it has been said that this reduction would cost the Govern-
ment between 75 and 80 lakhs of rupees, and it has been contended
that since this department should be a self-supporting department the
proposed reduction is not warranted. So far as this particular question
is ooncerned, 1 am still not satisfied that the decision of the Honourable
Member in charge of the Department is right. I would humbly ask him
to tell me what was the character of this department before the year 1922.
When the post offices were opened they were run for a good length of
time at & loss. In fact, in those days the Government never viewed the
Postal Department from the commercial standpoint, as it was to the in-
terest of the Government to see that the post offices were firmly established

and the Government allowed those post offices to be run at a “loss. ”

Now, Sir, this is not true only of the post offices, and the same re-
marks apply to the other departments also. As long as the Government
felt that those post offices were not firmly established, they did every-
thing possible to improve them, and the Government never cared to see
whether they were run at a loss or they were successful from a commercial
point of view.

Now, to-day, I would ask the Homourable Member if the Telegraph
Department ig a charitable institution. = Wiy does the Telegraph Depart-
ment take any subsidy from this department or why does this department
get the -subsidy from the general revenues of the countrv? The same
arguments would apply to the Post Office. I do not see why this system
of taking a subsidy should be characterised as charity or as begging. So
far as the whole money is concerned it is the money of the Indian nation
and if it is used for certain beneficent purposes which this House considers
beneficent, there is no reason why that point of view in regard to the
beneficence of the object should be disregarded. Take the other allied
department, the Indo-Furopean Telegraph Department, Is that a
charitable-institution or a self-supporting department? I would submit
that unless there is something vervy special in regard to this department,
the same may be said about other departments that they should pay for
themselves. I do not think that anybody in this House would contend
that everv department of Government, much lesg those departments which
have something of the characteristics of nation-building departments in
thein, should be self-supporting. 1 do not accept the proposition that
this department should be self-supporting, with the conclusion to be drawn
therefrom that the postal rates cannot be reduced. Leaving that consi-
deration aside, the question arises whether the Postal Department cannot
reduce its rates independently of the fact that it does not get any kind of
subsidy from the general revenues. To that question also my reply is
that the increment in the revenues is not properly taker into consideration
which would accrue by an increase in the number of posteards if the postal
rates are reduced. T do not say that the increment in income from the
increment in the number of letters will be commensurate with the total
loss of revenue caused by reduction of postal rates. But still the incre-
ment would be quite a decent sum.  Apart from that it has been said that
any subsidy taken from the general revenues of the country towards the
reduction of postal rates can better be employved for purposes educational,
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or other than educational, which add to the nation-building activities of
the nation. I have no objection to that. I join with my friend Sir
Bhupendra Nath Mitra in asking the Finance Department to contribute
more and more to the Education Department and to other departments.
I do not quarrel with him on that score. =~ My complaint is that so far as
the requirements of this department are concerned, it does not stand to
reason that 70 to 80 lakhs cannot be spared from the general revenues of
the country for reduction in postal rates. Cheap postal rates, as I have
submitted already, do conduce to the formation of certain business habits,
to certain liveliness in the pedple and respectability about them and at
the same time they go to constitute and invigorate certain characteristics
among the people which are certainly such for which money should be
found. Moreover, as has been already pointed out by one of the gentle-
men who preceded me when speeches were being made on the other
amendment, this increase in postal rates was not the result of the increase
in the cost of the working expenses. In fact, it was a war measure and
these increases in postal rates should have ended with the war, unless we
are in a perpetual war with all things which are good and which conduce
to the nation-building activities of this department of the Government of
India. I will therefore say that, judged by whatever standard, it stands
to reason that the postal rates should be reduced. One argument was
advanced by the Honourable Sir Bhupendra Nath Mitra in relation to the
question whether such and such a reduction would benefit the poor people
more or the rich people more. I submit that this question cannot be
raised now because reduction in the price of postcards will go to benefit
the poor man. It may be said that it will benefit the middle classes more
and that it will not benefit the poorer classes to that extent. Even assum-
ing that argument to be correct, may I ask if the middle classes should
not be benefited at all? -I do not concede that this argument is sound,
but without admitting that this argument is sound, I would submit that
‘bogeys should not be made of the poorer classes. The middle classes of
this country have a right to demand that if postal rates can be reduced
and they can be benefited it ought to be done in their interests also. As
regards the poor man, I think if there are any two things in which his
interests can be looked after by the authorities, they are the postal rates
and the railway fares. In regard to both these things we find that no
reduction is being brought about. I have therefore to complain, as I have
complained many a time, that in these matters the viewpoint of the poor
man is never taken into consideration. Government trot out the theory
that they are the trustees of the people. = When the demand is made that
they should look after the interests of the poor, the reply is that there is no
monev. Now. Sir, who has reduced the people of India to this destitu-
tion, to this poverty? It is the Government itself and it does not be-
Thove Government to give the reply every time a demand is made in the
interests of the poor, that they have got no money. T hope the House
will carry this amendment and prove that this part of the House feels very
strongly on this matter and is out to reduce postal rates in relation to
posteards at least. ‘

Mr. B. Das: Sir, the question before the House is how the postal
rates can be reduced. I will make a few submissions showing how Gov-
ernment can make a saving in the management of their Postal and
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‘Telegraph Department and thereby bring about a surplus by which they
«an give a reduction in postal rates. B8ir, last year while thisggabject was
‘being discussed, my Honourable friend Sir Bhupendra Nath Mitra asked
me if I belonged to the trade unmion of engineers. This year I am not
going to touch upon the question of engineers at all or to say that the
-engineers who are in the Telegraph Department should become Postmasters
General in the combined circles, so that there may be a reduction of ex-
penditure in the higher services. I ghall rather refer to the recommenda-
‘tions contained in that admirable report of the Committee known as the
Ryan Committee, from which I quoted a few passages last year. The
Ryan Committee reported in 1924-25 how various savings can be made in
‘the Postal and Telegraph Department, and if their suggestions had been
fully carried out, I think there would have been a reduction in expenditure

-of one crore of rupees.

Sir, I do take into account the successful agitation carried
-on by .my Honourable friend Mr. Joshi and others about giving adequate
‘salaries to the postal employees and I am happy to find that the trust we
placed in Sir Bhupendra Nath Mitra and Mr. Sams have given adequate
satisfaction to those employees. At present we are concerned how to
reduce the postal rates. =~ The Ryan Committee say on this point:

‘“While this annual saving of the order of 20 lakhs of rupees alone may turn the
balance between profit and loss in the account of the department, much more would
be saved by the adoption of the Committee’s further recommendations to which how-
ever no even approximate figures can readily be attached, under such heads as a
revision of the cadre of superintendents of post offices on the basis of a review of
their torritorial charzes, the further replacement of departmental telegraph offices by
combined offices and a revision of staff on the basis of a more reasonable standard of

-output by telegraphists.’

I will now particularly lay stress on the replacement of departmental
telegraph offices by combined offices.  This is what the Committee say
on page 38 of their report:

*“The annual Report of the Posts and Telegraphs of India for the year 1923-24
:shows that the conversion of 12 small departmental telegraph offices into combined

offices resulted in an annual saving of Rs. 33,696 and the economies that may be expected
‘from a steady prosecution of this policy are therefore very considerable.’”

1 therefore ask my Honourable friend Sir Bhupendra Nath Mitra to intro-
duce this combined system all over the country, which will effect a good
-desl of saving. 'Then I find from this report that there are certain tele-
graph offices which are to be maintained for departmental or political
-eonsiderations. I do not know why the Telegraph Department should at
all exist for political or military considerations. In that case, the extra
-expenditure should come out of the money allotted to my friend. Mr.
Mackworth Young. We should not go on distributing extra expenditure
-over different departments while it should really fall on the Army Depart-
ment. One of the recommendations wag to abolish station services. I
-do npt see my Honourable friend Colonel Gidney here, but I hope I will
not tread upon Colonel Gidney's favourite corn, and in what I say I have
the support not only of the Ryan Committee but of another Committee
called the Sir Louis Tupper Committee. 1 will just quote a few passages
because thig subject has very often cropped up in the discussions in this
House, whether the vested interests in the Telegraph Department should
be maintained. This extract will show . . ..
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Mr President: Will show what? '

Mr. B. ®@as: This will show how a saving can be made in the Postal
Department. The Committee say:

“The Committee see no reason to urge a reconsideration of this question. Mr. Barton
and Colonel Gidney are willing to let this question lie over for some time, but they
would strongly maintain that the proportion should be fixed, namely 4/5ths of the:
cadrg, present and future, should always be general service, and should not be less..
There are obvious objections to accepting that recommendation. What exact strength:
under each head will be needed can only be determined after the system, now introduced,.
has been tried for some years. The proportion of 4/5ths and 1/5th, as suggested by
the Telegraph Committee of 1920, was only a suggestion as an approximate figure to

suit existing conditions and protect the interests of men already in the service, both
general and local.”

The Committee recommended that there are certain vested interests in
the Telegraph Department and that those who are in the service at the
time should continue in that proportion; but thereafter such special service
be abolished and the men will be recruited generallv, I mean by the com-
bined system from the postal service. The special service men always.
get from 25 to 50 per cent. more salary than the postal and telegraph men.

The Honourable Sir Bhupendra Nath Mitra: The Honourable Mem-
ber’s facts are not correct.

Mr. B. Das: 1 will hear from the Honourable Member later of the
difference in’ the rates of salary of the station service and the postal service.
So far nothing has been done to abolish the special service and to abolish
vested interests whereby large reductions could be made in the expenses
of the Postal Department. I would like to hear from my Honourable
friend Sir Bhupendra Nath Mitra how the combined system is working and
whether there is a chance of introducing that system on the telegraph
side. If Government are able to carry out this part of the programme
they will be at least able to make a crore of rupees in savings. ’

The Honourable Sir Bhupendra Nath Mitra: How do you get the crore?

Mr. B. Das: The Committee say that they cannot estimate what the
combined system of post offices will save.

The Honourable Sir Bhupendra Nath Mitra: Will it give another 80
lakhs?

Mr. B. Das: The Honourable Member has got many accountants in the
office of his Accountant General. He can put them on to work out all
that can be saved by the combined system of post offices and by the other
methods such as abolition of special services known as station services
and politica]l telegraphists, and by introducing in every divisional circle
combined Postmasters General from amongst the Engineers. He will
find a very large saving.

Mr. C. Duraiswamy Aiyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): It is rather unfortunate that a most important
subject like this concerning the poor should be taken up at the fag end
of the day before an impatient House. However, I feel it my duty to
sav a few words. A few minutes ago the Honourable Sir Bhupegdra N:.sth

itra was quoting figures in this House as to how he has been increasing
post offices by leaps and bounds. But I think this book. a statistical
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abstract for British India, is authoritative and I believe the figures are
correct. What I find there is that in 1922-28 there were 19,610 post offices.
‘Then the postal rates were increased and next year the number of post
offices went down to 19,491. Therefore, Sir, a number of post offi
had to be closed because of the fact that postal rates had been mcreas?
It vou take the figures for 1916-17, there are 19,409, while 10 years after-
wards we find there are 20,108. There has been an increase of only 699
. post offices during a space of ten years or an average of sixty and most
of them very likely are post offices which are situated in the various parts
of the cities. It is therefore clear that ever since the postal rates have
increased a number of village post offices have been closed and closed for
ever, and that is clear, also from the fact that in the establishment of
the village postmen we do not find an increase of offices except by thirty.
Therefore, Sir, it is perfectly clear that the Honourable Member has
deprived a large number of villagers of their village post offices and he counts
‘as a great acquisition to us that he hag added many more post offices in
the cities: and therefore I beg to submit that far from giving any blessing
to the people at large, he has only been helping a few business men in big
-cities and nothing more than that. .

Then, Sir, apart from the doctrine whether the Post Office is to be a
-department of public utility for which provision must be given from general
révenues or not, or whether it should be a purely commercial department,
this much is certain that in civilized countries a rule of civilized govern-
ment is that post offices ought to be within the reach of even the ordinary
people, the poor people, considering their means of earning and other
‘things; and now if you from that aspect take the figures of postcards whicn
have been used in the vear 1916-17, it was 509,800,270. In 1921-22 the
postcards rose to 648,470,932. But the moment that the postal rates were
increased, you will find that between 1921-22 and 1925-26 there has been
a reduction,—going down from 648,470,982 cards used in 1921-22 to
550,648,307. Therefore it is a clear indication of the fact that one million
people were deprived of their means of communication by the price of
postcards being raised from a quarter anna to half an anna. It is not that
alone. If vou take the number of letters—not that I am pressing that
question, but I am only showing for the purpose of comparison that even
there from 1916-17 to 1921-22 in that quinquennium letters rose from
416,227,827 to 550,539,980. But what has been the result of the in-
crease in the postage? In the next quinquennium from 550,539,980 we
have gone down to 485,556,157. That clearly goes to show that both m
the matter of letters as well as in the matter of postcards a large number
of people were deprived of their-means of communication: and if you only
take the number of those who were utilising letters formerly and took re-
course to writing on cards subsequently, just in the same manner in which
when railway fares were gaised, the first-class passenger got into the
second class and the second class passenger got into the third class, there
ought to be an increase of about 80 million more cards: and therefore
180 million people have been deprived of the use of postcards. Now, Sir.
is this a sign of civilized government? The Honourable Member has pro-
pounded a theory of employer and employees and a theorv of commer-
cislization.  Now, Sir, with regard to the reduction of the charges for post-
ea~ds T think the figure which the Honourable Member gave last vear
was that with a charge of a quarter anna there wculd be a-loss of sixty
to seventy Takhs. Now if on ‘the one hand vou consider the reduction
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which has been gradually going on in the number of cards used by the-
‘people, and if on the other hand you take the previous pace of mcreas&
when the postcards were within the common reach of the poor people, it
is not 550 million cards that ought to be used to-day but lt should be about.
740 million cards that ought to be used.

That is clearly a matter of arithmetic, to take the average of the rise-
during the period when postcards were within the reach of the people;
and in that way, Sir, the loss will be considerably reduced, and I believe:
the ultimate loss will not be more than about Rs. 20 lakhs if all the other
circumstances are kept as they are. But I ask, Sir, if really you want to-
help the poor as well as make the department commercially not a loser,
why does the Honourable Sir Bhupendra Nath Mitra not try to raise tho
duties upon those who can afford to pay, upon those who indulged in luxuries,.
upon commercial people, instead of making the ordinary card unavailable
for the ordinarv poor man? Why should you not raise the postal rates:
upon newspaper packets? Educated people receive it in order to become
more educated; literate people receive it to become more literate, greater
politicians, greater social reformers, greater commercial people. Why do
vou show any concession to the newspaper packets? The reason is very
clear. Those constituents of yours ere the most talkative. Irf the postage:
on newspapers is raised, there will be a hue and cry. The Honourable
Member will not face that. These poor people have no voice and therefore
it is that you go on raising the burden on the poor people, without affecting
in the least those who have got a voice, vociferous people. I submit that
there is absolutely no justification for doing this. I know it has been said
that all those persons who use cards, the post office, are their employers
and these blessed little subordinates of the post office are their employees.
We did not see any connection between employers and employees until
Sir Bhupendra Nath Mitra placed that revelation before us. Now, Sir,
the Retrenchment Committee, Lord Inchcape’s Committee, said that in
the space of 5 or 10 years the establishment increased only by 17 per cent.
whereas the cost of the establishment increased by 118 per cent. Is it
not because the employee took his own pay according to his own whims
and fancies without any regard to the employer? And what relationship
is there between such employers and such employees in a matter like
that? If I were really the employer I would curtail expenditure., 1 would
not allow it to go up to 118 per cent. when the establishment rose only
by 17 per cent. I will not make the administration top-heavy and pay
higher salaries and luxuries to the higher officers and demand the cost
from people who use cards. Therefore. there is no use of that argument.
As to the great services rendered by the Post Office, take a small country
like Japan, which is not even one-fourth of our country; they maintain
8,400 post offices; they distribute 2,650 millions of postcards alone irrespec-
tive of other letters and they charge four pies or 1& yens per card. In a
small country they are rendering very great service. In a vast country
like this, you are having perhaps 20,000 post offices, and with this large
- area the pride of the Honourable Mémber was that the department was
rendering enormous service to the people, and he gaid that all should
sympathise with him by paying much more for this establishment. Slr.
he has not placed a single point before us to ]ustlfy hig making cards in-
accessible to the ordinary poor people. That is the only means of com-
munication to those people. If people in the village are not literate, there
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is no use in putting a post office there, says the Honourable Member. Sir,
in spite of the benediction of the British administration for the last one
and a half centuries, there is at least one man literate in every village,
and if you keep a post office, that man will be resorted to for writing letters.
Why do you deprive him of even that privilege? I beg to submit, therefore,
that this is a matter which ought to be taken into consideration seriously
_so far as the poor peoplc are concerned. That ig my ery. I have not
said a single word on behalf of the rich people who can afford more. Let
the insurance charges be raised; let the foreign postage be raised; let
the telegraph charges be raised, if necessary, let the registration charges
be also raised. I do not mind all that, but let there be. at least one thing
that is secure to the poor man. Let those who hold correspondence with
foreign countries, from this country with America, or England and so on,
let them pay double or treble the rate that they pay now; they get lots
of money as the result of the correspondence by their business. You ask
the poor man, who has to invite relations for his_ marriage, who hag to
write from one village to another village to his relation, to pay half an
anna for a small card. I therefore appeal, Sir, to the Members of this
House that at least this much may be done this year that the postcard
may be restored without disturbing any other arrangement of the Postal
Department. I am sure if the Honourable £ir Bhupendra Nath Mitra and
the Honourable 8ir Basil Blackett will be closeted in one room for five
minutes, they will be able to find this money.

*Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): Sir, I do not want to make a long speech but I do want to make a
strong appeal, and I hope the fewer my words the stronger shall be my
appeal. My friends have already taken great pains to show the various
ways in which any reduction in the rates of postcards will be made up.
I dare say the Honourable Members there will have listened to these various.
suggestions with great care. I shall leave that question to be settled
between the statisticians here and the Honourable Members over there.
As I said, I just want to make & very humble appeal to the Honourable
Sir Bhupendra Nath Mitra and the Honourable Sir Basil Blackett. In
any case, this year the Budget has been described as a surplus budget,
and I do appeal to Sir Basil Blackett, before he leaves India, to confer
some small benefit on the largest class of people of this country who, as
my friend has pointed out. are the users of postcards. It is not, after all,
taking a very great risk with his Budget. My friends have pointed out
that the net increase, after allowing for the increase in the number of
postcards that will be used, may only be about 20 or 30 or even 40 lakhs.
So, in a Budget of 132 crores. it may he possible to find the ways and means
for incurring a risk of 40 or 50 lakhs. That is all T have got to say, and
T do not want to make a long speech at this late hour. But I do appeal
very strongly both to Sir Bhupendra Nath Mitra and to Sir Basil Blackett
in particular that if he does so, he will leave his name behind him on the
lips of the poor man in the village as the person who reduced the half anna
posteard to the quarter anna posteard.

Khan Bahadur Sarfarax Hussain Khan (Patna and Chota Nagpur cum
Orissa: Muhammadan): Sir, there is a world of difference between letters
and postcands. Letters are used by the rich and middle class people and
sometimes also by the pogr people but the postcards are used chieflv by
the poorest class of people. Take, for instance, the villagers. who are

*Speech not, corrected by the Honourable Member,
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mostly. agriculturists. Sometimes they go to the industrial places and
also to the towns and it is these people who, for their own purposes, send
small messages in connection with births, deaths, marriages and other
such things. Naturally, their messages do not occupy much space and
therefore they use only postcards. But how can they do it if you raise
the rate of the postcard? So I maintain that they have; been deprived of
the right of communication. They are, Sir, very poor and to them one
pice is something more than a rupee is to a well-to-do man. Therefore,
having regard to the poverty of the masses, I appeal to the Member-in-
Charge and also to the House that the amendment which we are discussing
should be accepted.

Kumar Ganganand Sinha (Bhagalpur, Purnea and the Santhal Par-
ganas: Non-Muhammadan): Sir, I have listened with very great atten-
tion to the speech of the Honourable Member-in-charge of the Department
of Industries and”Labour detailing the case which he has made out against
the reduction of the postal rate. We are told that if the postal rates are
‘reduced, either we shall have no-expansion in the direction.of post offices,
or we shall starve the lower subordinate employees. My point is that so
long as he is having this top-heavy administration we shall have nothing
and he should not expect us to grant him even -a -pie.

I have taken pains tc ascertain to what extent the administration is
top-heavy. I find that in the United Kingdom, the pay of the Postmaster
General, who is evidently the highest postal official, amounts to £2,500,
~which comes to about Rs. 2,812, in round figures, per month: but here,
we bhave not only got the Postmaster General but also, over and above
him. the Director General and Assistant Director General and many others
with pay varying from Rs. 3,500 a month to say about Rs. 1,500. I mean
only the top posts in the Post and Telegraph Department.

I was looking into this brown book and I found that under the head
‘‘Direction, Sub-head C-I,”’ you have the Director General, Financial
Adviser, Director of Establishment. Superintendent of Secretariat, and
Officer on Special Duty. The amount allotted for them was Rs. 94,800,
out of a total of general charges of Rs. 2,93,000. Over and above this,
there is payment on account of medical treatment of British officers of
the superior service amounting to Rs. 1,000, and the cost of passages
amounting to Rs. 1,200, which will make the amount available to Superior
officers something like Rs. 97,000. Below themn there are 114 subordinate
emplovees who have to share the remaining Rs. 1.96.300. In the same
way in the Telegraph and Telephone joint charges a dozen superior ser-
vice men, viz., the Chief Engineer, Officer on Special dutv, 8 Electrical
Engineers, 5 Assistant and Deputy Assistant Electricians, and one Officer
on Special Duty, have Rs. 1,24,600 out of a total of Rs. 3,14,000 under
that head, and approximately the balance, Rs. 1,15.000, will e distributed
among 55 subordinate employees. This is the way of spending money.

And now we have to see what ig the proportion between the pay of
these highly paid officers and the pay of the lower grade employees, for
whom I am sure the Honourable Member has got a very soft corner to
find out where does the money of the postal revenues really go. '
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Mr. President: All this would be quite relevant on the occasion of the
general discussion of the Budget; it is not relevant on this occasion.

Eumar Gangsnand Sinha: What I was going to show is this: that so
long as this top-heavy administration continues and so long as no step is
taken to reduce this expensive administration, the Honourable Member
will always be hard up for meney and it will not be possible for him to
‘spare it either for the reduction of these rates or for adequately helping

~ the lower grade employees. That is the point I was making.

Mr. President: The Honourable Member is quite right in maeking that
general slatement, but he cannot go into minute details at this stage.

Eumar @anganand Sinha: If 1 have established that point, Sir, I shall
resume my seat. 1 do not want to tire the House further at the fag end
of the day.

Mr. Amar Nath Dutt (Burdwan Divigion: Non-Muhammadan Hural):,
Sir, at tius late hour ot the day 1 do not propose to trouble the House
with u long speech. 1 shall be ss brief as possible, considering that this
subject hus been threshed out in this House, not once or twice, but from
year to year; and the Government has been turning a deal ear to this
Pproposal, like our many other proposals. But in this matter 1 spec.lql.l
appeal because at the present moment, the genwWeman who happens to ba
at the helm of affairs is a countryman "of ours and his sympathies with his
fellow-countrymen are well known. I shall not, I think, be sppealing in
vaip when | say that the reduction of the price of posteards irom half
an anna to onc pice is a thing which'is deinanded by thirty-three crores
of people of India, excepting those perhaps whom the Governmenj oy
threaten by saying "‘If you ask for a reduction in the price of the
then the prospects of increment of pay and salary will be far off.” But
1 beg to remind the Honourable Member in charge of the Departinent that
such people form an infinitesimally small fraction of the population eof
Igdia. Really, Sir, when we are pleading for the one pice postcard, we
are pleading for the poorest in the land. I think that we who can affond
the burden of this additional postage rate should not twn & desf ear to the
appeals of the groaning poor whose relations live in distant parts of India
and who cunnot send even four cards in a month owing to the rise im
prices. 1t might seem to those people drawing lakhs of rupees & year at
the Bar and from their professions that this is only a& matter of one ar two
piee: why should you fight for this? But, Sir, what is the value of @
pice to a poor tiller of the soil should be appreumted and can be appreciated

" anly by those who happen to live in villages like myself. I have sgen the
poorest in the land: I come from a remote village in o muffgsil digtrics
of Bengal, and I know the condition of things there. I know of poor
widows whoae income does mot exceed, say, two or three rupees a month
having their children in a district town or in Calcutte being educated by
charity there; she does not receive a letter from her son even once a
month owing to this rate. The value of one pice will be realised if you
remember that this one pice can supply tiffin for this poor boy at least for
one afternoon and sometimes they have to forego this tiffin also. I am
not drawing all these pictures from my imagination. 1 have seen scenes
of appslling poverty which will ternfy not only those who come from
distant lands—like the Finance Member—but will terrify men like
Honourable friend who happans to be a countryman of ours and lives in

i - E
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the metropolis of Calcutta. I will not bore the House by repeating all
those arguments which have been adduced here more than once; neither
shall I bore the House by quoting large figures; but at the same time I
'shall make one more fervent appeal to every one here who has any feeling
for the poorest in the land, be they Indian or be they people of other
countries, to reduce the postage rate of at least the postcard from half an
anna to one pice. I do not wish to take up the time of the House any
further and I hope that the Honourable Member will accept this and will
not threaten us by saying that this will take away all the prospects of the
improvement of service of the postal employees. But you will please
realise one thing that those people about whom we are speaking and whom
‘we call poor, because we ourselves are a little above them, are drawing
Rs. 100 or Rs. 50 or Rs. 60 per month, but you do not kncw that they
are the richest people in the Bengal villages. In fact, if you go through
half a dozen villages you will hardly find people whose income exceeds
a hundred rupees per month. That being the state of affairs in our
country, I hope my Honourable friend will not say anything about the
poorest in the land. By the poorest in the land I do not mean even his
postal peons who are far better off than the village Gomastas apd teachers
because they draw Rs. 20 or Rs. 25 or Rs. 30 a month. I know that
graduates hunt after jobs worth Rs. 20 a month and they don’t get even
that. Even in this Imperial City of Delhi I have seen graduates going
about - from office to office for getting employment on at least Rs. 40 a
month. But. I think we should call them gentlemen as also those who are
matriculates and do not get jobs even worth Rs. 10 and Rs. 15 & month,
and these postal peons must be classed with those who get Rs. 20 or Rs. 30
per month. Sir, I am here pleading for a class far poorer than that, and
even if you take the case of people whose income is more than Rs. 10 per
month, I think their number will not exceed one million, in fact the
majority of the people have only an income of less than Rs. 10 per month.
Bir, I am pleading on, behalf of that class of people whose income is less
than even Rs. 10 per month, and I ask you that you should reduce your
rates in their interest at least, because in these days everybody has to
send his boys or wards to a distant place for their education, and a post-
card once a week. if not twice, means much for them at the present rate.
If you will imagine in your mind the dismal picture of poverty which I
have drawn, then I have no hesitation in saying that you will reduce the
postal rates and that you will not advance the argument that the depart- .
ment will suffer a loss, and so forth. Sir, it is not the principle of any
eivilised administration to charge for communications; in fact it is the
duty of every Government to improve the meang of communication without
throwing an extra burden on the tax-payer. I therefore most fervently
appeal to the Government to reduce the price of the postcards at least.

(Several Honourable Members moved that the question be put.)

~ The Honourable Sir Bhupendra Nath Mitra: Sir, it is a matter of deep
régret to me that though year after year on the debate for the reduction of
postal rates I have tried my best to nreet various arguments adduced by
my friends oa the opposite side, my friends do not care to pay any heed
to those arguments, nor do they care later on even to read them in the
published debates of this House. For, if they had been kind enough to



THE INDIAN FINANCE BILL. 1629

show me even that amount of consideration, much of the nrisunderstand-
ing and heat generated in this House on the present occasion would have
been avoided. For example, my friend S8ir Purshotaradas Thakurdas
accused me of, what shall T say, having walked into the parlour ¢f my
friend Sir Basil Blackett and mrade a present of Rs. 50 lakhs or so to him.
8Sir, that question of the interest charges is a matter which was examined
by the Public Accounts Committee in connection with the -accounts for
the year 1924-25, and the Public Accounts Committee blessed the arrange-
ments now in force. I referred to their decision when dealing with this
question of the reduction of postal rates last year, but unfortunately my
remrarks have passed unheeded. Then again the oid argument has been
used that there was a large drop in the number of postcards used because
we have raised the postal rates. I think my friend Mr. Duraiswamy
Aiyangar wenf so far as to say that that measure has prevented 100
-millions of the inhabitants of India-from writing any postcard at all. Well,
Sir, that is probably a slight exaggeration, assthe total literate population
of India is in the neighbourhood of 22 millions only. Last year I dealt in
full with the reasons for that large drop in the number of posteards. That
drop was due to the slackness of business which supervened on the #rade
boorrr which followed the Armistice; and the experience of other countries
in the world has more or less been the same. Further I pointed ou! ¢n
that occasion that it is not a fact that there has been a continuous reduc-
tion in the number of posteards carried from vear to year. After that large
drop following the phenomenal slump o business there has been a steady
rise in the number of postcards conveyed. T believe that the average rise'
in the last four vears has been in the neighbourhood of 9 millions a year.
Mr. Duraiswanry Aiyangar also said that by the end of 1923-24 there was an
actual reduction in the number of our post offices. That is obviously
explained by the operations of the Inchcape Committee. He probably did
not listen to what I said about the growth in the number of post offices
in the last 3 or 4 years. It is hardly necessary for me to repeat those
figures. My position in this matter, Sir. is substantially the same as it
was in regard to the previous motions. We cannot possibly agree thak the
post office should play the part of a benevolent institution in this mt.iter.
That part of my argument, I believe, has already been accepted by several
of the Honourable Members opposite. Mr. Birla, I think, in particular
said he did not want the Postal Department to be run at a loss. Nor do
I admit, as I have explained on previous occasions, that the poor man is
really hit by the rate charged on the postcard. My friend Mr. Joshi, who
is probably an expert on the subject, has already subscribed to that state-

ment several times on the floor of this House, and it would be possibls for
mte to quote many other Members including, I believe, the late Mr. Har-
chandrai Vishindas, who were also prepared to subscribe to that statement.

I am very sorry for the poor people on whose behalf my friend Mr. Amar
Nath Dutt and my friend Mr. Acharya made an appeal to me. But, Sir,

if it had been possible for me to provide any effective remedy to that

appeal, I should have made the postcard free. I should not have charged

even the quarter anna. But unfortunately that is not a feasible pro-

position, because, if T did that, I should be simply robbing Peter to pay

Paul. T rather prefer to look upon the Postal and Telegraph Department

in- the light of an institution which caters for certain services .for the

public and which levies certain fees which enables it to mest those charges.

It is quite possible that on a year's working there may be o small profit
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or a small loss. That cannot be avoided. If, however, there is a steady
profit after meeting all requirements for development or for keeping the
staff in a reasonable state of contentment, obviously it would be incum-
bent on Government to consider the question of a reducticn of rates. On the
other hand, if there is a steady loss Government will be com-
pelled to consider the question of increasing the rates. As
matters stand now, the reduction of the postcard rate from two pice to
one pice will cost the department something like Rs. 90 lakhs or one crore.
I gave the estimate last year, and in giving the estimate I fully dealt with
the factor about increase in traffic. There may be an increase in srafiic,
but there will be a consequential increase in expenditure which will certain-
ly swallow up the increased revenue, if it does not exceed the growth in
revenue.

8 P,

Mr. M. S. Angy: Will the Honourable Member give us a rough esti-
mate of that?

The Hohourable Sir Bliupendra Nath Mitra: I believe I gave some
figures last year. I do not propose to be dogmatic in the matter. It iw
the experience all over the world. Quite recently I was reading a bcok,
called the ‘“Post Office’’, by Sir Evelyn Murray, who has been the Secre-
tary to the Post Office in England since the year 1914. That book deals
.on page 29 with this particular matter, whether a reduction in the postage
rate in England, for example, to the pre-war level, would result im-
mediately in an increase in the traffic conveyed. This is what he says:

“With booming trade an imerease on this scale”
—that is, on a scale sufficient to wipe out the initia]l loss.—

“might perhaps be achieved in ten years, but certainly not in one, and in any case it
woulid ex}!.ail a heavy .increase of expenditure which the enthusiasts conveniently
overlook.

That, Sir, is the position. It is not mecessary for me to dilate further on
the subject, because I dealt with the matter in full while speaking on this-
subject about this time last year. If mry Honourable friends will refer to
my previous speeches they will find all the arguments and many relevant
figures. That is my position. I have not got the money, and therefore in
spite of the appeals to me, I am comrpelled with great reluctance not to be
able to adeept this proposition about the reduction of the postcard rate to
oné pice. : .
Mr. Pregident: The question is:

“That in Schedwle I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Postcards’ the following be substituted :

‘Single e Quarter -of an ansa.
Reply .... Half an anha’.”

The Assembly divided.

(During progress of the Division.)

Mr. . President: The Honoursble Member (Mr. Yusuf Tmem) wants to’
reecrd his vote now. As he @il not care to go into the lobby in proper:
titne, I will riot allow hith to #ote st this stage. Lo T

3
-
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AYES—35.

:Abdools Haroen, Haji.

Acharya, Mr. M, K.

Aiyangar, Mr. C. Duraiswamy.
Aney, Mr. M. 8

Ayyangar, Mr. M. B. BSesha.
Badi-uz-Zaman, Maulvi.
EBhargava, Pandit Thakur Das.
Chunder, Mr, N'rmal Chunder.
Dutt, Mr. Amar Nath.

Dutta, Mr. Srish Chandra.
Gulab Singh, Sardar.

Iyengar, Mr. 8. Srinivasa.
Jogiah, Mr. Varahagiri Venkata.
Kartar Singh, Sardar.

Kidwai, Mr. Rafi Ahthad. -
Lahiri Chaudhury, Mr. Dhirendra

Kanta.
Malaviya, Pandit Madan Mohan
Mohta, Mr. Junttiadas M

NORS--47

Abdul Asziz, Khan Bahadur Mian.

Ahmad, Khan Bahalur Nasir-ud-&in.

Aléxander, Mr. Wilkam.

Aftison, M F. W.

Anwar dl-Azim, Mr.

Ashrafuddin Abmad. Khan Bahadur
Nawsabzada Sayid.

Ayangar, Mr. V. K. Aravamudha.
Bajpai, Mr, G. B.

Blackett, The Honourab'e Sir Basil
Bray, Bir .

Chatterji, Rai Bahadur B. M.
Coatman, Mr. J.

Cosgrave. Mr, W. A,

Couper, Mr. T.

Courtenay, Mr. R. H.
Crawford. Colonel J. D.
Crerar, The Honverable Mr. J

. Dakhan, Mr. W. M. P. Ghulam Kudir

Ghazanfar Ali Khan. Raja.
Ghuznavi, Mr. A H.
Graham, Mr. L.

Trwin, Mr. C. J.
Joshi. Mr. N. M.

The motion was negatived.

“
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Misra, Mr. Dwarka Prasad.
Mitra, Mr. Satyendra Chandra.
Moonje, Dr. B. 8.

Mukhtar Singh, Mr.

Maurtuza

Shervani, Mr, T. A, K.
Siddiqi, Mr. Abdul Qadir,
Sgh, Kumar Rananjaya.
Singh, Mr. Narayan Prasad.
Sinba, Kumar Ganganand.
S'nha, Mr. R. P.

Sinha, Mr. Siddheswar.

Jowahir  Singh, Sardar Bahadur
K l."JSardau-. )
abal Si Bahadur, tain.
Keane, Hnrghl(. Cop
Lindsay, 8ir a
M:tnﬁ Tll:w Honourable 8ir Bhupendra
ath.
Mohammad  Ismail Khan, Haji
Chaudhury.
Mukherjoe, Mr 8. C.
ganons;rh Mr. A A L
ainy, The Honourable Sir Géonge.
Ra]n{ Rao Bahadur M. C.
Rao. Mr. V. Pandurang.
Roy, Mr. X. C.
Roy, Mr. S. N.
Sams, Mr. H. §.
Sassoan, Sir Victor,

Shah Nawaz, Mian Mohammad.

-Shamaldhari Lall, Mr.

Bhilfidy, Mr. J A.
Suhrawardy. Dr. A.

Sykes, Mr. E. F.

Taylor, Mr. E: Gawan.
Willson, Sir Walter. -
Yakub, Maulvi Muhammad.
Young, Mr, G. M.

Mr. President: I take it no Honourable Member wishes to Inove any

Raja Raghunandan Prasad Singh, No. 26.
Rai Sahib Harbilas Sarda,
pot presept). Mr. Muktar Singh, No. 29.

further amendment in respect of the rate for

postecards.

(The Honourable Member
(The Honourable Member was
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Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural): Sir,
1 beg to move:

“Then in Part I of Schedule II to the Bill the following be added to entry A
1)
‘But in ca.ss of a joint Hindu family when the total income is less than Rs. 5,000—
N

and oconsequential amendments be made in A (2).”

And if this amendment fails,

“That in Part I of Schedule IT to the Bill the following be added to entry A
@»: ... " i

Mr. President: Order, order. The Honourable Member cannot move all
the alternative amendments simultaneously.. He must take them one by
one.

Mr, Mukhtar Singh: We know, Sir, that this point has been raised
geveral times in this House, that the members of a Hindu joint family are
penalized by the Income-tax Act simply because they happen to be mem-
bers of a Hindu joint family. The Government has been pleased to recog-
nize the principle that the income-tax levied on the joint Hindu family
should be levied on a higher scale than on ordinary persons in the case of
super-tax, but they have not realized this principle in the case of ordinary
ircome-tax. 1 ask, Sir, that when the justice of this case has been recog-
nized in the case of super-tax, why should it nok be recognized in the case
of ordinary income-tax. The very fact that the Government has been
pleased to recognize this factor in the case of super-tax clearly shows that
a good case has been made out. But on account of certain other reasons
best known to themselves they have not acceded to this principle in the
case of ordinary income-tax. We find, Sir, that in the case of those gentle-
men who are not members of a Hindu joint family, they can very well pay
a much lower income-tax or may not pay any income-tax at all, if they
happen to be the members of a Muhammadan family or a Christian family,
though all the members may be . . . .

Mr. President: Order, order. I understand that our Muhammadan
colleagues want to break their fast? (Honourable Members: ‘‘Yes.”’)
The House stands adjourned till to-morrow morning, eleven o’clock.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
17th March, 1928,
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